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LOK SABHA
Tuesday, December 10, 2019/Agrahayana 19, 1941 (Saka)

(Hon. Speaker in the Chair)

14.34 hrs

CONSTITUTION (ONE HUNDRED TWENTY-SIXTH AMENDMENT)
BIL.L, 2019

AT TETET: He AT 19 ST Sl 8 |
feorfy SiR ~ama w3, AR WY 9T elac Il iR AT Hienfirht w3 (ot Iy
TR IRATE): H URATd et &
T RT & T @1 3R HeTer e drel faee W [ o |

H U 98 81 Fecayul AlderT Qe [l et HEHRT e & wiEe Suferd
BT &SI AU g7 o A WAy & eiar agd & quit silv et o
SRR @) $ET 9 &, 399 fav Aifas after Ry, Fify e aa Ry,
ST 1Y ATHTRTD A bl A} HecqyoT SISt ddll SIFT S, SRR 7 PaT o

—"This Constitution, apart from being a document of empowering India, is also

a document of social justice.” 518l 8 Hlfcle ARIBRI & (T IS 14
SIS Bl AT e, ATes 15 3 AN fSRpHeIT &t a1 e, e =f, we
THCTT & ST BT a1 @El, AeUe 16 N Ufecid TUAIGHT H HNEWT & a1 $8 |
S AT Il AT o5 59 29 $ < FHEIT Bl WieAiceas Rade &1 A1ey |
I FTASRT G Wo]] B, ¥ O faen= v 5 9gd 9T §s 18 lferfeme Rerderm
[y e & | gddh g1e o oy o Afen= &Y 4T 330 & SAd S &b degTs
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BT 3R G 332 & TR Aggee SIgd DI RET & | T ITRE0 Il €177 T8

STRETUT I 2] H 3T TS & 3TIR0Y b HicTerd W &N |

HIRT eredel S, {7 gg off Jarer a7 o SFRyfad Wi & < i afik
ST wieTarfcr @iv | @fit? et ) FuTe Gt HeTe T | There will
be a Constitutional Order for Scheduled Castes, 1950 and there will be a
Constitutional Order for Scheduled Tribes, 1950. FBIH T8 TU¥ el b Q‘T@\Uﬁ
PIE DI & AT I8 GehT HT deiif-er erear 67 fiv § ¢! gg A7 9iedr & |

The Constitution (Scheduled Castes) Order, 1950. # FeAToT-3 UEQET%;
“Notwithstanding anything contained in paragraph 2, no person
who professes a religion different from the Hindu, the Sikh or the
Buddhist religion shall be deemed to be a member of a Scheduled
Caste.”
IIF 941G FTEH &R IS N Bi-a A ISder RS &, IHD! AT RAT Bl
SIh WHT I SR T off fb farg @A @ Sfchi S gRIfcRr ang, S
feRep(#mIerT 51T, SHP T3MTaS & HU F & Jg 3REUT ST 9D & | AT TR
T T B 0T BHR T ST STToficd & vT8-aY] &, Ieehl Lt T S1el & &1g
TS | S ST I 0T T B, 98 Ugell §N 8% &X7 13T & foll U BT £ 1 ltis
relevant for 10 years. IR-gR gd@T Tadl{~a FeMeH] T 9117 | a9 1959 ¥ 20
ret, 99 1969 o 30 Tl 3iR g 2009 H AT gR 70 G | TE 70 AT @) G
25 SHENT, 2020 P FHE BT @1 & | 34T 8 VAT Ji9d 8, FAN] R AT £ 3R
Had AT =FHar v b & R S S §id iR YT SHendg & ol &y g,
BIcTifeh QA Siie H G807 gaw 3177 &, iR ot 3l quR o &1 anaeged ¢ |
S¥TTTT, T STRENT T A diet 10 Wiell 9o Jelfd 25 SHd¥t, 2030 TP delldr Sy,
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TE TG IR BT ATUDh THE MY & | TIRT WPR 7 57 (7Y SR Fai-aa {ea
&, 98 9@ F 9T gUI, &) [ORAR & qIeT | S, e G @) T8 ST Saedd &
o dlid e & 543 Wiew &, [ & 84 wiey gy dRey @ forv 7RI § |
fererrs el et 4120 Wi B, 577 & 614 HIC Sy pRTF & o1y TP
1 et T SIS Tred T el B, olle T A I fIU 47 Hiey IRMEE € 3R
ferfar= farer sTren o 554 FIcd ARG B

[T @l g8 [oTadT I GO 9ig fob §7 SRl @giie ot Bl Ugere
fpel & | ¥ 2011 & AR & Il <o B HgTeT BITE T TIgAe 20 IS 13

CTRE 78 BUIR 372 3R O ST Teex &, Il gl 10 IR 45 aRT 45

BGIR 716 & 1 So, this is the number as per 2011 Census of the Scheduled

Castes and the Scheduled Tribes.

TR, T8 Tl I & 1o Ug SREI ey P &, STIAeaT &l feaN 37 avd
87 g faa Wt 3T o7 b <97 § aRgR (IS 8311 8, IEP BT SIFAAT T
B e 6T lfrer glefl &1 <, I g sieat (ST a2l off &6 TR o
Foit off, 4 I 4T o, o Jg @t 37 [ &3 yeer F gRaR RIS @ 3t ave 3
AR (63T | AT wrTe Sft 781 93 &, SHe! i SRer 81, T I WRepR A Hil
1 SR SR UfEd & ey meel T MUt Y & gF e o) SR (AT @ rest
e ¥ fhar 8, a7 Al oy SHEReT & YR UR TeR T8 ST, o) 89 8] T) &5
&Y S afie R weert = g afean & Pafad =2 fvar, S TRaR i | a9
&1 T & arifdadet 81 H G [ b ad 1971 &6 SRR & TEN I) &

BT BT TAEAT FTl, o db gY 2026 el SaRT SHEI0HT T8l &) oa & | I8 I8 I8

BT 8 L(CEFYF)You are a very brilliant Professor. You know everything in

advance. | know that. 9181 d& SIfAICIT &1 Wajel & o 9N T& Siofees
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$HIO B, S SRR §90] 0 PR 8 | 9 w1l H I8 AfderT denes & vy

C [y

& | T3T oA & 1P ORT A A1 H Set ITived T |

& It T BIFCHE BT TEY, d 89N a7y 8, 89N 1S 8, 98 &, 8ART uNaR
2 anR VfaERie ewul | 3-d) (SR o GrET ST ST aF g9 291 &
At BT & 3N 3 A &l duTiHa daed g [ 89 28 AT ae | 7 gl &

arer, § g7 fdel BT olde S T AR g | 39 ey [Gtue 9 3§ wp oy
gftepior o¥ off feeaull eeer =i SiiR are o, 7 UR ST WY IS, S ST G |
Wil 2fea o A oft I T b T o, Well $fSae B T Allds I H &l ailR
e Trren W Uh-Us YT fROT STWT | g B9 30T efdY el MU &, &fa

R @ W& &1 38 H 319! heT A & |

W, QT [T (G9eH): AT AT T [ JT 8, 319 fdur R el w87
... (CTTETT)

Y 3 9T RIS ¢ IS, AT enieT anfea IRGU | e ST | ofeT 9T iRy

..(Id) 99, F et &7 At g g | H 9gd e i @edl T (b ded &
AT 37 I8 Al 9 8 B 2011 & AU b qaifed qRa § 6 296 Tl
sl ad g1 ... (ggy)

PROF. SOUGATA RAY : This is absolutely false.

ot <y efep IS W), H UM W W 9 faHar O g b AR Uiy RgR

ST T értﬁiﬂﬂﬂ = Sir, the Law Minister never misleads. Please do not
make such a statement.
PROF. SOUGATA RAY : Then, lay that report on the Table of the House.

SHRI RAVI SHANKAR PRASAD: Alright. [ will lay it. &<, # GfAe & - et

Y&l E, 391 &7 Bl A4l § | S0 9 TE DI a1 7l PY o fop B FRAedTs 3 <@
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g | ¥ 3nu g el TRl aRT § | (JAYM)ER, U8 Tl § - 296, W U

ST ooy & | Uell 2T Y Eeer gid Srer Rk A1 8, sifsen A bk ar
g wile ¥ 9 &) 9gRISe ¥ 16 8, oy TR H 62 B, Pl 4 A1 8, aRa H 124
g afeMIg W69 & | .. .(FaYR)AR, H a1 d1Ed & & ... (Hd)
PR ETITLT 3Tell (ITHRIBT); U8 T3] bl THT 8 | . ()
Y I efe HATE: R, AT S & &5 oF A9 &l &, Aq@ H el 8lal & (6
¥ o1 fagr fager & T Pl & ST1eY & AT =TE fo e & arese 366 §
forzan g3 & fop Well gfsad @ & | el 3i$T 38 &, e URaR &1 Bls e
fofep, h1Ex b TR § PWIGIT &1 81 | IE & IFDH! GNP gy |
. (TEUEET A AR AT YRART 7 Fof U, el deh el 1Y, fHH g g,
fAraRTa) 81 7Y, ST AN T AT N U @) Ul 3feuT TEl 91T | 3 B
e AT {9 W AN IR G MY | (CTIYT)ENR BEAT 8 {45 B 3T S
foTq TTaer &I AU & | .. (STIUT)A BT T8 ST SRov] & 31K § §R-IR 8 T2 &,
AU b & UiEg &, § ST F Bl (B it & oF O 91E 9% 39 IR
3R Yo feutcHey H afdy & RorderT fBredr o, a8 SHF 81 T | 31oTRy & &
et 91 ¢Ieh SepT Uolene H Ueb uioe Frerd) off, a8 off S Er S 1 R i
I 8U, 99 997 fhadl WxaR 17 gl avar ol | 3R 3T g9 9T ot
ST FerlT envel o 1 gl Rl e s, el el ol Se, 98 F ARy gel
BT | .. (TG EFATA B Sl & T | . (TYT)

IR, AEFIC: H W fevqull A8 @R g, ot §%9 dve dl ard godll & dl §

fr e | BT 8 [ Taet IO ¥ Uge AIST 819G (] 9 | (aE)ed

R & 3T TR G, 9 TR 2 G967 TpeiaRul djadll | . (cZayT)el (s
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T gid FHeHT 98T SR & [ Riegee dRe iR Rreges g @ ST Ne[ded &,
there shall be a reservation, @ifdT ST&T T@ Wall gfeaT &1 ware 8, dfqus 5
oraT & o they will be nominated. I8 Rde Udh fIER & wd ¥ & 30N g8l
gRReIRRI & arellen & Aifimem fSr i en | IR, 79 dal (6 g9+ T dvg T8l
s &, <ifSpT o1t 89 IWep! 8l AU E 1 H [ O A& & (e & e e fob

I8 g5 & Tyl (det & | e TN T ewd 8Y, B 1N g9 JaiTHl 9 91
TN, TE T8 Fet TaU-GRIe] & edmol & ol wHfdd &, Jg dear g < ad | g

dED, H AT 1T HH Bl § |
AR LT YT ST g2
“fep TR & wfden @ 3N FaeT v grel g aR e fear

L

SHRI HIB! EDEN (ERNAKULAM): It is with mixed feelings that | rise in this
Partiament to speak on the Constitution (One Hundred and Twenty-Sixth
Amendment) Bill, 2019. Article 334 provides for reservation of seats for a

limited period of 70 years for the Scheduled Castes and Scheduled Tribes and
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the Anglo-indians in view of their backwardness. Constitution (One Hundred
and Twenty-Sixth Amendment) Bill, 2019 provides for further amendment of
Article 334 of the Constitution, proposing to extend the reservation for the
Scheduled Castes and Scheduled Tribes in the Parfiament and the State
Legislatures for another 10 years. | support the extension of reservation for
Scheduled Castes and Scheduled Tribes for the next ten years. | had given a
breach of Privilege Motion under Rule 222 against the Law Minister this
mornhing for misleading this Parliament. ...(/nferruptions).

ST, WOl STIRIIATE (U3 TvaRoT): Sfegel o, 7 A8 a1g W g9 5 feday &)
A 87...(TTHH)

SHRI HIBI EDEN : Let me just complete. It is my speech. | am on my legs
-..(Inferruptions). l.et me complete my speech. ...(Interruptions).

DR. SANJAY JAISWAL : Who is he to stop me? ...(Interruptions).

ST &t g7« 3Ny Ry W AT B HIST | ... (a9™). | am speaking on facts.
| am speaking according to laws, rules and procedure. ...(/nterruptions).

AT STEeT ; M=+ FERT0T, S 310 e foat uv alet ¥ &, df fadwiftrer
&1 T [awer 21 et A1 & | H S SHIUDT 37T & S AR 7 et S ganl g
SHRI HIBI EDEN: Yes, Sir. | accept you.

SHRIRAVI SHANKAR PRASAD: [ would like to inform the hon. Member that
he raised that issue and you stopped him. The matter ought to have rested
there Now, in the course of this debate, taking my name and mentioning it is
grossly unfair. If there is any reference, it must be deleted from the records.

Thatis all | want to say.
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AT 21egey : Nare Ty 33F o |

SHRI HIBI EDEN: Sir, yesterday, the hon. Minister for Law introduced the Bill.

W, T e iU & Seieay fhar o | .. ()
AT STEATET ; 31T THET ST o I8 Well-31$a=< a1 fdef el & |
oft fidy o1+ HElSy, 7 TATIT FRAT § | 3ol & WieT o 1ol SRy ST Y

SIRTTICT & JTREUT &b [0 & | H gfehT ¥1d BT & | ... (Ade)
T aregel ; gel O iR e & | T et o) ey g1t W8 €, ang 9 favg
AT areRau |

.. (T

. i R Heled, 3 A & | It relates to Anglo-Indians. ... (SITE)
AT 3TegeT : I8 59 (9ol H 8l 8
oY, R I : HRIC, ¥ 5 [T H E 1 L.(EaY)
AT STegeT | TROTufl, 9 H X T | ST SATUepT HIhT ST, 309 i |
... (cATHETH)
oY, ¥ ¥R : qeled, T 997 &7 & %5 334 (B) & W 3HeHcE 8, 98 Well sheuT |
Taftig & | 3 Tl sfea=y 9y €l B, elfdT ST YT & il A
USRI Gl PEEE, TE D & |

1T 3787 : B & |

SHRI HIBlI EDEN : Sir, the hon. Minister has just now mentioned, after
introducing the Bill, that there are only 296 Anglo-indians across the country.
He is misleading the House. That is my point because in my Farliamentary
constituency alone, in Ernakulum, there are more than 20,000 Anglo-Indian

people.
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Sir, there is a Report of the Fact-Finding Team of the Ministry of Minority
Affairs, which says: “To understand the social and economic problems as well
as the aspirations of the Anglo-Indian Community in India, the Minister led the
delegation to five cities, namely, Kolkata, Hyderabad, Bengaluru, Chennai and
Kochi.” Sir, there are pictures in this Fact-Finding Document and they have
very clearly mentioned what exactly is the situation — the economic, social,
educational — and the system, which prevails in this country about this
particular community. The Article 366(2) of our Constitution has defined an
‘Anglo Indian’, which says:

“‘An Anglo Indian means a person whose father or any of whose other

male progenitors in the male line is or was of European descent but who

is domiciled within the territory of India and is or was born within such
territory of parents habitually resident therein and not established there
for temporary purposes only.”

So, it is very clearly mentioned, who exacitly is an Anglo Indian.

Sir, | studied in an Anglo-Indian school till my 10" standard. We have
got a Higher Secondary School just five years back, wnich shows how
educationally backward this community is. This community is an ethnic
minority, which has historically contributed a lot to the growth of this country.
You can check from the records of the Railway Ministry, for example, about the
number of employees, who worked in the initial stages, right from the pre-
Independent times and how much contribution this community has given o the

country.
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Sir, the Portuguese came 1o the Malabar in 1498 as a part of the spice
trade in this country. The Dutch, French and British followed, and they all
married to women from India. Their progenies iater were categorised  as
Anglo Indians. When India became independent, the community was not
included in Article 366(2). They contributed much in the field of education
through hundreds of Anglo Indian schools all around the country. In nursing
supports, defence services, and laying the railway lines and telegraphic lines,
the Anglo Indians made immense sacrifices and contributions. Sir, the hon.
Defence Minister, Rajnath Singhji is sitting here. The Air Chief, the Naval
Chief and several war heroes, who secured Gallantry Awards are sagas of
sacrifice of the Anglo Indian community. The first Olympic medal winners and
several distinguished police officers tell the story of the integrity and patriotism
of this community.

In the Constituent Assembly Debates, we notice every community in the
country confined to their own areas and formed language based States and
leaders of every organised religion argued for the individual identity and
existence. The Scheduled Castes and Scheduled Tribes, who wanied io make
sure of their voice heard in the law-making bodies in the country, were
provided reserved Constifuencies. Anglo-Indians, who were scattered all over
the country in the operation of railway, had no particutar area, the Staie to
claim of their own. In these circumstances, the generous framers of our
sacred Constitution, provided representation for them in the Parliament and in

the State Legislatures by providing them Article 331 and 333. Sir, through
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Article 334(a), the reserved Constituencies for the Scheduled Castes and
Scheduled Tribes were reserved for stipulated years. Through Article 334(b),
the reserved seats in Lok Sabha and State Legislative Assemblies were
provided for stipulated terms for Anglo Indians. As such, Article 334(a) and
Article 334(b) were extended up to 25" January, 2020 by the 95"
Constitutional Amendment. But now, the present Government has brought the
126" Constitutional Amendment to extend only Article 334(a). The reasons
mentioned by the hon. Minister for not extending Article 334(b) is that Anglo
Indians are wel off, and they do not require reserved seats through
nomination. This is strange. Sir, in this Lok Sabha, there are around 543
elected Members. Is there any one elected as Anglo Indian Member in this
august House?ﬁWWW@Wﬂ@Tﬁﬁ%ﬁ@?ﬁ-mﬁg | T
W5 8T IS FHT H 8- 211 SV S 0199 | So, the reservation has to exist
considering the social fabric, the economic situation and the educational
backwardness. | urge upon the Government to continue the reservation.

[f the Anglo-Indian community is not adequately represented in the
House of the People, the President may nominate more than two Anglo-
ndians. The Anglo-Indians face several problems including unemployment,
financial and educational backwardness and cultural erosion. Most of them are
staying in rented houses. All of this is mentioned in the Report of the Ministry
of Minority Affairs prepared in 2013. One will wonder to see the statistics on
the population figures mentioned in the Parliament by the responsible

Ministers. | have the figure given by the All-India Anglo-indian Association
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where in West Bengal, they have a population of 45,000. In Assam, they have
a population of 8,000. [n Chhattisgarh, they have a population of 5,000. In
Uttarakhand, they have a population of 5,000. In Jharkhand, they have a
population of 7,000. In Uttar Pradesh, they have a population of 15000. In
Delhi, they have a poputation of 7,000. In Haryana, they have a population of
5,000. In Punjab, they have a population of 3,000. in Madhya Pradesh, ihey
have a population of 20,000. In Maharashtra, they have a population of 25,000.
In Andhra, they have a population of 15,000. In Telangana, they have a
population of 20,000. In Karnataka, they have a population of 45,000. In Tami
Nadu, they have a population of 42,000. In Kerala, they have a population of
80,000. There are around 3, 47,000 Anglo-Indians spread across the country.
About 50,000 are scattered all over the states and Union Territories including
Goa.

Therefore, on the basis of these facts and figures, | request the
Government to reconsider it. The Anglo-Indians, as | mentioned, are facing the
cultural erosion. How can the Government deny, a weak and microscopic
minority, a Constitutional guarantee, without studying the real population
figures, the social, educational and financial situation, provided by the
founding-fathers of our Constitution? It is just a step by the Government to
extend the nomination of the Anglo-indians. | urge the Government of India to
appoint a Committee to study the socio-economic situation of this community
and also understand the educational and employment status of this

community.
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AR, P SIF ARG (FeH) FISRId, 2019 34 HeT § W7 o, d 3R
arrezofier g F, QIfTe onre Sft A aier i {5 ATgAINCIST ) ORT dIeder & LA the
minorities in the country would be protected. That was the baseline of the Bill
which he has introduced yesterday. How can we deny a right which is existing
in the Parliament? According to that right, they cannot be elected to this
House. So, constitutionally, they have been given these rights considering
their historical contributions to this country. So, | would like the Government to
again think on these lines to reconsider this very genuine demand of the
Anglo-Indians brothers and sisters across the country. My specific question to
the Minister is this: “You said that the law Minister cannot be wrong.”

SHRI RAVI SHANKAR PRASAD: You are misleading the House. | never said
that. Do not misguote me.

SHRiI HIBI EDEN : When you started your speech, you mentioned something
like that. You can go through the records. What is the basis of a figure of
2967 Article 366 (2) of the Constitution says about the ‘European descent’. |t
is also very clearly mentioned. Some people are trying to mislead the House
by saying that there is only British descent but that is very unfortunate. The
community cannot be elected through an electoral process. So, | would like the
Government to understand the pecuiiar situation and continue the reservation
for this community. You cannot take away the Anglo-Indian representation in
the Assemblies also without considering the particular State. [t is quite an
unfortunate situation. There are many hon. Members who would be speaking

after me who will, definitely, say their state-specific contribution. Therefore, |
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urge upon the Government to appoint a Commitiee and study their social,
economic, educational and unemployment status in this country and continue
the reservation as in the case of Scheduled Castes and Scheduled Tribes.
Thank you, Sir.

A 3TETET ¢ I AT Bl TUE @R g, A1 71 Off el &l HR f&eet o < &
clle I 3R IS U FHTat F AW e a1 Wl IR THER & i
Tael] fore of) g8 W@y |

15.00 hrs

H 39T ygel Pel o (o I8 [ del qR <idl & | gafefy § ¥e o et g fd
a8 Qg ggi R E | 48 919 99N 6T a9 | Gl sl Amey | AR & &) o} veTq
91 A8 S A | HET S, g g' ey §
ofY <R ofepR TTe: A, F 3 0@ e W Taiel aear € | T 39 Sgiedd )
R hef Y ET T 3R 31 T 3ot IR fewunl § el € {6 I8 Wagr ' |
ST 31T &5 Sl Ty o 31U 3, g8 Rith 99del aed 3R 98ger Tiged &
V&I pY 10 AT AR v & foiu i aNU & | I8 9 T & |
AT 3TEeT: 31T I8 [J9F 78 87
oY Xy oiepe TRTIS: IR, B A% g8 der & B opdl el ST & sTRE ol
R T @1 TIREcl1d @ehe B €] IV E | I8 A ST PET & |
AT 3TeET: Slp & |

- (FIYT)
oY 3TElY o7 AR (FERMR): ¥d 9P nyre S e wgar g f@ &1 g8 2
feh SIg 2114 Statement of Objects and Reasons forga ?:3, ar representation of the

Anglo-Indian community by nomination in the House of the People, etc. [orger
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& oilR anfEaer 334 o s oed &, 3 A A foredl & 1 F) o & [ UE ESreg
B9 & g€ AP HUX PIhT a9 AU E | 319 T g Wl s &
(AT
AT 3TeeT: a8 9y T € | URT T8I ped & fob WFFT a8 E |

. (TaYr)
AT 3TE&T: STTYST 2t PI Hel el ARV |

..(FTaY)
ST IR IO Y WY, 9FFET HGord 98 el 5 1 HY 39 WeY § I8 Tl dEl |
3119 TE el TTHT A8 &, FYifeh rohl <l 31 gl & | Al 3T Ffep] Feny
O Aol Tpd & | . (TAEFRNT U ATHeHE BYh Siel 9ad & | (QdHF)IR,

3wl BT 3FR 3T THSHC PN dicf Tdhd fob Statement of Objects and
Reasons ¥ 85 SIT SITT &, 3T 89 39®] 8CT dIBd & | 319 U ST AT
Ue FE o, A5 4 TP UIed P! I& Blerd BIdl 3R 7 & 85 i ] STexa Isa |
... (ST

AT 3TeT&l: 3BT H dier BT AT 78l [RAT8 | & Ay 9 et S =78
g | 39 d3 I8y |

R STLT 3Tell : YN, PRI UG TARMBHITE | .. (TIHT)
QI 318 e8! | o [y W s fede ar 78l ar & g |

.. (SUIUT)

AT 3TEGeT: Y1 e, &Y [asy uv feac &t &l o7med 7 St |
. (caaYT)

AT 3Tegel: 97 FoiNfisehoT &7 =ar & |
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... ()
A TETET: ST 4 H9H1 Ja 7 ISR T, I qN F 47 Hw gaeer of
off #9 o g & I aN T TIEHT < {2 & 3R A=) Sif 7 =l IAh! T ) <]

2| = W fdare exe &) engeuddr Fel o |
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DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): Thank you, Speaker, Sir.
| rise to support the historic Constitution (One Hundred and Twenty-Sixth
Amendment) Bill, 2019 which aims at extending the reservation for the
Scheduled Castes and the Scheduled Tribes under Article 334 of the
Constitution for the next 10 years.

15.03 hrs (Shri P.V. Midhun Reddy in the Chair)

The reservation for SCs and STs in the Lok Sabha and in the State
Assemblies was to expire by January, 2020. This new Bill will extend the
reservation for the Scheduled Caste and Scheduled Tribe community for the
next 10 years, that is till January, 2030. Our Government after coming to
power has done a lot for the welfare and development of the Scheduled
Castes and the Scheduled Tribes. The Narendra Modi-led Government has
shown its tireless commitment for the welfare and upliftment of the SCs and
the STs.

Today, we know where the SCs and the tribal people stand and what
their situation is. Despite 70 years of independence, we have not been able to
provide an equal or a level-playing field for the SCs and STs as that of the
people belonging to the general category. If we see the Human Development
Index of particularly those areas where the SCs and STs reside, we can clearly
see that the areas where the tribals live or where the Scheduled Caste
communities live, the Human Development Index is way much less than what it
is in the general areas. Also, one programme which has recently been starfed

by our Prime Minister Modi ji is about the development of the Aspirational
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Districts. Most of the districts in the Aspirational Districts — there are around
110 districts — are tribal dominated. From this, we can definitely make out that
the tribal areas and the areas of the Scheduled Caste people are the ones
which are yet to be developed.

i come from a tribal area. Being a doctor, | would like to also speak
about the health sector, particularly in the tribal areas. In most of the tribal
areas, we see a very strange picture. We will see most of the children
suffering from malnutrition, and girls and women suffering from anaemia.

There is a high rate of maternal mortality. There is a high rate of neonatal

mortality ¥, i 31T ergeat &7 7 wRifiRy g, 9 & &1 s Y Reufe & ar
A g AT | BE Aol Tgel e G Crgeel TRUTS H Haclel & U 95T ast
SreehT BN o | 3R 1S dR B, 31 9 8, fohelt After @ feellad & forg
Sfeuest ST & At S i, vl e ot off Yepl T Wiy AT 1§ IS Tl S
qef) off | SRIp pIROT ETgaT YR T 1ol Pl Uch AT AT ARIT | IR d]
W TR E | I R T Dl SIAdY B fhellHled T I IS of Wl
& | drgeRT T WY Poay gradel URATS ¥ o, 98 hddl BN MERIG H 81 e, dled
R 97 & gl QRATST F o | TR A < feb SiET deiferefadh 7 e &, gl
=T oRE F Qi Bl 3% ([FelHIey de IoTaR BIRUCe T of ST ST &7 |
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275(i) FRT STEdct TRANS & [T 51T BUe a7 ST &, U ATy TreidT
e grgeet uRar J R T &, ST 98T seel AR arfe) & T A ydferd §
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Another important sector is education. While talking about education, |
would also like to highlight some of the numbers, par_ticulariy about the literacy
rate of our country, right from Independence to till date. | would like to mention
that in 1961, the literacy rate of the general population was 27.86 per cent, that
of the Scheduled Caste was 10.27 per cent and that of the Scheduled Tribe
was 8.53 per cent. In 1971, it was 33.80 per cent for the general population; it
was 14.67 per cent for the Scheduled Caste; and it was 11.30 per cent for the
Scheduled Tribe. In 1891, the literacy rate of the general population was 52.2
per cent; it was 32.5 per cent for the Scheduled Caste; and it was 29.60 per
cent for the Scheduled Tribe. In 2011, if we see the literacy rate, it was 73
per cent for the general population; it was 66 per cent for the SC; and it was 59
per cent for the ST. From these numbers, it is very clear that still the SC and
ST communities in terms of education are way behind the generat population.

While talking about education, | would also fike to mention about the
school drop-outs taking place in the Tribal areas. Qur Government has now

initiated a programme of Eklavya Model Residential Schools for opening new
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English medium residential schools for Tribals in every block which has a
population of at feast 50 per cent Tribals or 20,000 Tribals residing there. Now,
because of this residential schoal facility, a lot of Tribal children, who used to
go from their house to the school and then after certain years used to drop out
earlier, are now staying in those English medium residential schools. They are
getting good quality education. Today, we are irying to mould these children
into those children who can clear exams like IIT, who can clear exams like
NEET and who can clear exams like UPSC. | can very proudly say that in one
of the Eklavya Model Residential Schools in my constituency, one Tribal boy
has got admission into the T in Assam. Being a Tribal, | am really proud that a
Tribal boy from my constituency could qualify in the IT Exam aiso.

While talking about education, [ would also like to mention about the Skill
Training Programme which is being initiated by our Government, particularly
for the Scheduled Castes and Scheduled Tribes. It is not just only the skill
training but after the skill training, the boy or the girl, who gets the skill training,
is getting an opportunity to become entrepreneurs as well. There are
programmes like MUDRA loan, there are programmes like Start-Up India, there
are programmes like Stand-Up India where these boys and girls belonging to
SC/ST categories are getting an opportunity to become entrepreneurs as well
and provide jobs to more and more such boys and girls belonging to SCs/STs.

Sir, | would like to draw the attention of the House to the fact that there is
a huge a backlog of vacancies of the SCs and STs in different sectors in the

country. | would like to thank the Government that they have started carrying



10.12.2019 23

out special drives for filling in these vacancies. The Railway Ministry has
started a recruitment drive for the SCs, STs, women and the General category
people.

With this | also would like to bring to the notice of the Government and to
the hon. Minister some concerns which have come up while filling in these
vacancies. Many candidates who apply in the tribal category are not originally
tribals. They get jobs or they get admissions in the medical colleges and
engineering colleges. Once they get admission there, if there is some
complaint or if there is some enauiry info that, these people move to the court.
The court after knowing that they have taken admission or have been studying
for one year or have got jobs, gives directive to let them continue. This is
actually creating problems and causing injustice to those who originally belong
to the Scheduled Castes and Scheduled Tribes. Through you, Sir, | would like
to request the hon. Minister to bring in a strict legislation so that those
candidates only belonging to SCs and STs category could apply for these jobs.

Sir, I come from the State of Maharashtra where there is a caste vaiidity
provision. If somebody has a caste ceriificate, only on the basis of that caste
cerlificate that person cannot apply for a job or take admission. This caste
validity is done through a proper scrutiny committee which enquires into each
case individually. | would request the hon. Minister to bring in a legislation
where in every State all over the country there should be a scrutiny committee

which can look into who is originally a SC/3T candidate and then give caste
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validity to that person so that only those who belong to original Scheduled
Castes/ Scheduled Tribes would get justice.

Along with this, | would also like to request, through you, to the hon.
Minister to bring in a legislation particularly for those who are taking
admissions but do not belong to original SC/ST communities. There should be
a strict penalty in that case and they should be removed immediately. There
have been cases where people have got jobs particularly in banking and other
sectors. Till they retire, they remain in service and there is no justice given to
original SC/ST candidates and these bogus people continue. Therefore, |
would request the hon. Minister to kindly look into this.

Sir, | can very proudly say that today in this Parliament we have 47 MPs
from Scheduled Tribe community and 84 MPs from the Scheduled Caste
community. In the State Assemblies, out of 4120, there are 614 candidates
belonging to the Scheduled Castes and 554 candidates belonging to the
Scheduled Tribes. These Members of Legislative Assemblies and Members of
Parliament are actually the voice of SCs and STs of the country. There are
many issues of the tribal areas. We need a representation at the State and the
Central level. Today, the Government by bringing the One Hundred Twenty-
Sixth Amendment to the Constitution has in a true sense given justice to the
SC/ST communities of the country.

Sir, the Modi Government has continuously shown its commitment
towards welfare and upiliftment of STs and SCs. Before Modi Government

came to power, the earlier Governments also had housing schemes,
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electrification schemes, drinking water schemes, etc. But these schemes were
never implemented in a true sense. There were housing schemes, but not
many tribals and not many SCs could get houses. After Modi ji came to power,
they brought in the Pradhan Mantri Awas Yojana, which in a fixed timeframe
will be completed. Housing for All by 2022 Mission is being implemented by the
Modi Government. The Ayushman Bharat Yojana is a scheme for universal
health coverage for all the poor and the under-privileged. The Saubhagya
Yojana is to provide electrification to all houses. | can very proudly say that
through this Saubhagya Yojana about 1,10,000 houses in my own
constituency have been electrified by March 2019. Sir, these houses were
unelectrified all these 70 years of Independence. Right now, after Madiji came
to power, he brought in the Saubhagya Yojana and in a fixed timeframe, by
March 2019, all these programmes of electrification were completed.

In the tribal areas, people live in hamlets. Along with this, there is
drinking water issue. Most of the tribal families have to fetch water for drinking
from a distance. Now, by bringing Har Ghar Jal drinking water scheme, every
house is going to get pure potable drinking water. This is definitely going to
help the tribal and the SC families which had to struggle for drinking water,
particularly in the summer season, where especially the women had to walk for
kilometres to bring water for their houses.

Also, I would like to congratulate the Government for increasing the
budgetary alfocation for the SCs and the STs. If you see, 3ir, consistently over

the last five years, every year the budgetary allocation for the SCs and the STs




10.12.2019 26

has been increasing. In fact, in the last five years, | can very proudly say, it has
almost doubled of what it was in the year 2014. Coming from a tribal area, |
feel proud that my Government is working with a commitment towards the
tribals and the SCs.

Sir, | would also like to urge upon the Government to look into the fact
that in the States also, like the Central Government is giving budgetary
allocation, there is a directive of the Central Government to the States that in
every State, the budgetary allocation should be based on the percentage of the
tribal and the SC population of that State. It is unfortunate that many States are
not following that. So, | request the Central Government to also make a strict
legislation that the States also follow the same rule as the Central Government
is following.

Along with this, | would also like to highlight the fact as to why this
political reservation for the SCs and the STs is important. The first thing is that
the SCs and the STs will find a place in the Government as representatives of
the SCs and the STs. Historically, both have been the disadvantaged groups
who never had that representation earlier and now, they are here to express
the agony and hardships of the tribals and the SCs.

Sir, | would also like to speak about one of my colleagues who just
spoke from the opposition benches. | was listening to him very carefully and
really disappointed to see that my friend from the opposition side had more
concern about 296 people rather than the 30 crore SCs/STs of the country. So,

| would request my friend from the opposition that when we are talking of
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sabka sath, sabka vikas, sabka vishwas, then they should also have vishwas
in our Government and should also think ... (Interruptions) Lastly, | would like
to once again congratulate the Government for bringing in this Bill to extend
reservation for next ten years and also taking into consideration the issues, the
problems related to the SC and ST communities of the country.

Thank you very much.
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SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Sir, | would
have been very happy to support this Bili. Actually, this would have been one
Bill which the Government has brought and we could have supported entirely,
but then unfortunately, they made sure that there is something that we cannot
accept. Hon. Minister is a very erudite lawyer and | hope that he can explain a
few things to us. He says that this Bill does not mention the Anglo-indian
community, but it is there in the Statement of Objects and Reasons and also
the annexure. If it is not included in the main Bill, then | would like to know why
he is not saying that the reservation for the Anglo-Indian community wili be
extended, like he is explicitly saying that it will be extended for the SCs and the
STs, which we welcome. Why is he not saying that it will be extended for the
Anglo-Indian community also?

We all know that the Anglo-Indian community is shrinking. Even then,
the number given by the Minister is highly exaggerated one because | am sure
amongst us we would know around 50,000 Anglo-Indians in Tamil Nadu itself,
As Shri Hibi Eden has just now mentioned more than three lakh Anglo-Indians
live in this country. Their contribution to this nation in terms of sports, in
Government Departments, especially in Railways, in arts, eic. is something we
cannot forget. Just because they cannot elect a Member with a population of
three lakh as they are spread out all over geographically, it is not fair o deny
them this representation. Not only that. They are taking away their right to be
represented as MLAs in State Assembiies. Around 13 State Assemblies have

MLAs who belong to the Anglo-Indian community. Five of them are from the
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South. The South Indian States have one each. Did you discuss with the State
Governments? Have they accepted it? This Government is again and again
interfering in the States’ rights and it is taking away their rights in every single
Bill. As | said, the States’ rights are being taken away by this Government.

Just because you have a majority does not mean that you have to hurt
the minority. Yesterday, you brought a Bill which would hurt the Muslims.
Today, you are bringing a Bill which is going to hurt the Christians. So, I think
majority s not the only factor on which we should run this country. More than
that, it is the humaneness and the inclusiveness which are more important in
democracy.

When it comes to the issue of Scheduled Caste and Scheduled Tribe
reservation, we completely support that. We welcome that. Our intellectual
revolutionary from Tamil Nadu, Periyar said, “All women and men should live
with dignity”. Have we achieved that dignity? After 70 years of political
reservation, where are we? Still we build walls to keep the Dalits away. Even
today, we cannot share a crematorium with them. Even the ashes cannot
mingle with each other. We cannot share water, wells, and tanks. We cannot
share living spaces with Dalits. They cannot walk on our streets. !s this what
we have achieved after 70 years of Independence? Aren't we all ashamed to
say this in this august House? | think we have to hang our head in shame. You
may see how many Dalit girls are insulted and raped. Do we raise our voices
against these atrocities? Do we talk about that? Do we discuss that? In some

ways, we come to accept it. Even the media does not report it. It is only what
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happens in the cities that get reported. We just ignore what happens to the
Dalits in this country. The condition of Scheduled Tribes is so bad that we do
not even think of them and we do not even acknowledge their existence in this
country.

Many people proudly said here that in Parliament we have 15 per cent
Scheduled Caste Members and 8.6 per cent Scheduled Tribe Members. But
this reservation has been given based on the 2001 Census. | think it is high
time we increased it based on the 2011 Census. We cannot just keep numbers
which are long gone and decide reservations on that basis. When we are
tatking about reservations | would also like to remind the Minister about the
Women Reservation Bill which does not seem tc be happening at all. Women,
whichever caste they may belong to, are the Dalits of this country.

Ten Central Government Departments which employ more than 80 per
cent of the people, around 8,223 posis for SCs have not been filled and for
STs, 6,955 posts have not been filled. Is this the way we are going {o make the
wrongs into rights? Even the Central Government does not want to fill the
posts which have to be rightfully filled by SCs and STs. This information was
given by hon. Minister, Shri Jitender Singh on the floor of the Parliament.

Sir, when we talk about that the people not being able to live in the same
vicinity, not being able to walk in the same streets, proudly, | would like to talk
about Tamil Nadu. When the DMK Party was in power, we built
Samathuvapuram. It is a complex of houses where our leader, Dr. Kalaignar,

when he was the Chief Minister, brought in people from different communities -
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from the upper castes to the OBCs, Dalits, SCs and STs. Everybody lived
together in the same complex and | think it was a giant step, giant lift for
humanity to include and do away with the caste system.

Sir, 1 would also like to talk about the scholarship benefits given fo
students. When we talk about empowering the SCs and STs, | think education’
plays a vital role in that. This Government has done away with scholarship
benefits to SC and ST students who get into colieges through the management
quota. It hurts the students to a very large extent. The Central Government is
yet to release grants pertaining to around Rs.384 crore to the SC students of
Tamil Nadu. Is this the way you are going to reach out to the Scheduled
Castes of this country by not even giving them the Grants which you should
give to them?According to one survey conducted by the IIM Bengaluru, out of
642 faculty members across 13 [IMs, four were from the SC community and
one was from the ST category. The same thing is there when it Com.es to the
HT Madras. in the last ten years, out of 3,848 Ph.D. admissions, only 234 were
fromthe SC and ST communities.

Sir, is this not the intellectual untouchability? Is this not what Rohith
Vemula meant when he said that when equality is denied, everything is
denied? Sir, this intellectual arrogance will not take this country anywhere. |
think we have to work on helping them in an inclusive and wholesome way.
Just bringing in reservation and centinuing it — we welcome it - is not going to

help. You have to empower them in all possible ways and treat them with
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dignity and respect and stop playing religion and communal politics. Thank

you.
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PROF. SOUGATA RAY (DUM DUM): Sir, ! rise to speak on the Constitution
(126th Amendment) Bill, 2019. | start my speech by paying homage to the
Father of the Nation, Mahatma Gandhi, Dr. B. R. Ambedkar, Babu Jagjivan
Ram and other leaders of the Scheduled Caste and oppressed communities of
this country.

Sir, this Bill has two parts in which two of our speakers will speak. One
part deals with the extension of reservation to Scheduled Castes and
Scheduled Tribes for another ten years from 2020. The second part deals with
taking away the reservation given under Article 334 to the Anglo-Indian
community.

| fully support the extension of reservation in Parliament and Assemblies
to the members of the Scheduled Castes and Scheduled Tribes. There are 20
crore Scheduled Caste and ten crore Scheduled Tribe people in the country.

They must have their proper representation in all the legistative bodies. |
must mention that in this context, still, injustice is being done to the people
from Scheduled Castes. The ... is not sending Scheduled Castes, Scheduted
Tribes Commission Bill to the West Bengal Assembly. The House was
adjourned last week because of this. This is a great humiliation to SC and ST

people. | would urge upon the ...* to change his ways.

"Not recorded.
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Having said, let me concentrate because Shri Sunil Mondal from our
Party will speak on the Scheduled Castes Scheduled Tribes reservation part
for which extension is there and there is all round-support for the same. We
have not yet been abie to remove the disparities that exist in the society. The
hon. Member, Kanimozhi mentioned about the humiliation faced by the
Scheduled Castes and Scheduled Tribes in the country. Still, Scheduled Tribes
in the jungles of Bastar are going to Maoists because they are not getting
justice from our society. These are the matters which should be dealt with in
great detail.

| totally object to the Government's efforts to obliterate the
representation of one community and for this, the hon. Minister has taken
recourse to false reports from the Registrar General of India saying that there
are only 296 Anglo Indians in this country. You throw away that report of the
Registrar General of India. It is totally incorrect. There are several lakhs of
Anglo Indians in the country and they are spread all over the couniry. They are
spread from Thiruvananthapuram to Dehradun and they live in as many as 22
of the 28 States and 9 Union Territories of India. The Anglo Indians have
greatly contributed to the development of the country. Sir, you must read one
book by John Masters, it is called Bhowani Junction, which is about the trials
and tribulations of the Anglo-Indian community at the time of partition. They did
not know which way they should go. But Angio Indians led by Frank Anthony

who was a Member of the Constituent Assembly pledged to remain in India
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because the Constituent Assembly gave them reservation of two seats in
Parliament and one seat each in thirteen Legislative Assemblies.

The Law Minister at one stroke of pen wants to take away what was
given by Dr. Ambedkar. What Dr. Ambedkar gave, Ravi Shankar Prasad ji
seeks to take away. It is very, very unfortunate. Sir, | may mention that the
Government did not even once consult the representatives of the Anglo-indian
community regarding this step. The thirteen States are involved. Bengal has
representation of one per cent in the West Bengal Assembly. They did not
consult the West Bengal Government at all whether it is necessary to take
away this thing.

Sir, if | may say, the Anglo Indians have played a great role in the Army,
the Armed Forces, education, Indian Railways, police, customs, post and
telegraph, nursing and other strategic services. We had General Rodrigues as
the Chief of the Army Staff. Sir, you would know that not only in Army, but in
Air Force also they have contributed. We had a Chief of Air Staff from the
Anglo-Indian community. Sir, you may have heard of Leslie Claudius, four-time
Olympian. He is from Calcutta and he was the Captain of the Indian Hockey
Team in Rome Olympics.

Sir, the greatest contribution of the Anglo-indians is in the field of
education. There are hundreds of Anglo-Indian schools under the ICSE Board
spread across the couniry. They are the most sought-after schools in the
country. Even BJP leaders would iike to put their children in the Anglo-Indian

schools. These schools have spawned corporate leaders, politicians,
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bureaucrats, acclaimed professionals and academicians. People from all walks
of life, hundreds of thousands of children, Hindus, Muslims, Sikhs, Jains,
Parsis, besides the Christian children are nurtured into becoming caring, well-
rounded citizens of India in these schools. There are several lakhs of Anglo-
Indians who are proud citizens of this great nation.

Sir, | would invite you to Bow Street in Kolkata, in Sudip
Bandyopadhyay's Constituency. During Christmas, a thousand Anglo-Indians
would gather there to celebrate Christmas. Bow Barracks (s a heritage
structure. Anjan Duit made a film titled Bow Barracks Forever. Only in Bow
Barracks, a thousand Anglo-Indians live. Yet, the Minister comes here and
says that there are only 296 Anglo-Indians! The Minister is an honourable man;
so are they all, alt honourable men.

| come to speak against obliteration of a community which was given this
representation at the time of Independence. At the time of the adoption of the
Constitution, they adopted India as their homeland. There are two parts to the
Bill. The first is the part relating to SCs and STs. But, why did you drop the part
relating to Anglo-Indians. Do not obliterate a proud people. Maybe their only
fault is that they are Christians and this Government in their rightful thinking,
just like they brought the law yesterday, wants to go and tell the country, “See,
we have Hindu consolidation. Christians are being deprived of their rights.”
This is not the way to go. The mosaic that is India consists of different

refigions.
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Tagore, in his famous poem which became the National Anthem
mentioned:
“Ohoroho tobo aobhano procharito,
Shuni tobo udaro bani;
Hindu Bouddho Shikh Joino Parosik

Musoimano Khrishtani”

Mind you, Muslims, Christians, Jains, Parsees and Buddhists are all part of the
country.

Furobo poshchimo ase,

Tobo singhasono pashe,

Premoharo hoy gatha.

This is the latter part of Jana Gana Mana.

Sir, let us talk of taking everybody on the big pilgrimage that is India. Let
the BJP change their worldview and take India as a Bharat Teertha, as a
pilgrimage place of India. With this, | again support the extension of reservation
to SCs and STs, and totally denounce the taking away of the representative

character of the Anglo-Indians. Thank you for the time.
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HON. CHAIRPERSON: The next speaker is Shrimati Goddeti Madhavi, the
second youngest Member of the House. She is 26 years old, she represents
Araku Parliamentary Constituency from Andhra Pradesh which is an ST
Constituency.

SHRIMATI GODDETI MADHAVI (ARAKU): Thank you, Chairman Sir, for
giving me this opportunity to put forth our party YSRCP's views on the
Constitution (126‘h Amendment) Bill, 2019, Sir, reservation of seats for SC and
ST communities in Indian Parliament was envisaged to act upon one of the
basic teneis on which our forefathers expounded. The SCs and STs have
faced historic oppression and their voices have been suppressed for far too
long. The special provisions need to be put in place to ensure that their place
and representation is secured in the temple of democracy.

Article 334 of the Constitution lays down the provisions for the
reservation of seats for SCs and STs in the Parliament. 1t mentions that such
provision shall be stopped to have effect on the expiration of the period of 70
years from the commencement of the Constitution. The idea behind such a
deadline, which can be extended by the Parliament, is to ensure that future
parliamentarians can debate and deliberate about the utility of such
reservations and consider reviewing the same. Today, we are fortunate to be
given the responsibility of considering such extension of reservations as the

deadline is 25" January, 2020.
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Sir, 1 would like to bring to your kind notice the deplorable conditions of
tribal population in India. About 45 per cent of them live below the poverty line
in rural areas and 24 per cent in urban areas. [ am proud to be a part of the ST
community, and my very presence here in this august House is due to the
reservation policy introduced by the founding fathers of our Constitution. | can
vouch for the fact that today, many communities do not have access to quality
education and dignified livelihood opportunities. In spite of the various
schemes under different Ministries, the conditions have not been improved
adequately.

Sir, | represent the Araku constituency in Andhra Pradesh, which as |
have mentioned above is a reserved seat. Apart from livelihood, education,
access to drinking water and health issues, rural connectivity in my
constituency needs to be improved drastically. Precious lives are lost due to
lack of connectivity and the time taken for patients to reach a hospital. Lack of
rural connectivity is also one of the major reasons for the fruits of development
not reaching or filtering down {o the people belonging to the tribal communities.
In this regard, | would like to highlight two major points.

For the construction of rural roads, there is a point system which is
followed, based on the number of habitations that the road connects. However,
as afl Members of this House would agree, especially in hilly and dense terrain
areas, this point system for evaluation does not seek to achieve the objective

of rural connectivity. So, through this august House, | request the Government
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to exclude this point system, especially for reserved constituencies and
consiruct roads that connect all habitations.

Secondly, more often than not, a lot of these development works need to
be undertaken in forest areas. In that regard, the speedy clearance, especially
environmental clearance is absolutely necessary.

In this regard, through you, Speaker Sir, once again, | would like to urge
the Government and especially the Rural Development Ministry to pay special
focus on Pradhan Mantri Gram Sadak Yojana and ensure that rural
conneciivity is improved drasiically and there is proper and full utilizations of
the budget allocated to various schemes under the Ministry of Tribal Affairs.

In conclusion, | would like to extend the support of YSRCP Party for this
legislation which caters to the demand of the present scenario, and is bold
enough to rethink the utility of provisions, as was constructed by our
forefathers.

Thank you, Sir.



. 10.12.2019 41

2t Tt ATeATol QA (eH): FUTART Sl 5 Vel oo ox STl Het STl
qieT Y MR & o Ul g o Hids] e ¥ | U U Nrelie [T 8, o
GIRT 3% 291 & ARG ey R SRR ST & @M 3 R @ fory sw-Y
AT & gl & 1 S S Uiy st 39 e F a1d € a1 (T faw e A
ST 8, IO I T G & (01T ST AT BIdAT & |

¥ g0 Ot 7 wwelF aRar € 1 oy |l ST € o w1ad eer 24 Ry,
1932 1 YT Y & St ST d1d1 Aled SASDHR ST 3R I ¥ b HY= Hal I0
Hepeirioe & dlF T Jvaa] 9iel 3 S0P b GiFle |IET g3 o7 | 39 999 8
RISt 7 147 Fic Rores o 18 off | 99 O &7 ardigel] ¥ 89 147 S el
off | IUD TS BIICYLT H U IRV ST, ALSH AR 7 & =1 7 F 3227
A, o o <o & [$Ovs @n €, 9 eree o & &, ST Seeh & g,
! gRT Y firet, S 10 T H el WTaw T fhar Wl | §F Taw &
3fcRfd &1 &% 10 WTet & 915 g1 ey el wsan & | uifciam™ie 5 S s &
84 Xt ReE & 3iRk St ke 47 Iicy Roes Wik degd geed € | s e
el o BT TR et Y SR & Seh] Jeril @, ol 614 HIS ST oy &
foTQ 3R 554 WiC RIS & fory err Rored & |

31T ATl &Gl ST V8l & | 7R 89 el ) Ueredl, vatdt &l digeler o) 9
RETE | SUTET 9 SOIET UHRT iR el & @l %et URam A e & | 3T TR
feeide & fofu Teh! IR ) RET & | HUT S5 419 e Al 8T, ¥TT BRa
Bl, I gRT 85 AT SN IB & | g (010 i) Ry a7y &7 el <& &, 781 oFren &
fb aguaTE =&1 & | 57 Ael 7 9T €17 & 6l § AR Pl & |




10.12.2019 42

3R SR feIct STfer &1 &7 ferare & AT 1,242 BREY TS e BeH &, S0
S5 T &, I I T eSS B | gl 6RE Gl I ol 705 ReY UE e
BRTH 56 PR H SFASE B | &1 I8 ST 4T fdb Sil U8 Yelldberd i Hev &,
&9 [0 TRE 9 59 SWR Eid & 1 7 syerufig w5 S ¥ et e fh e
TRIeS 9gdl Wl RETE | 3FR 89 FERTSE & aR 7 FaR B3, 41 HERISS & Al St
¥ 13 yife fled dega eived & fou Roes € 3iiv 7 ude agyel gigsy & forv
Roreg & | 3er gTeT dRC & Gigeier 17 9 18 Y¥ic & iR el &l dfqeterT 10
gefe & 1 39 Al ¥ A O [ dve 9 digererd s, v Ui °
oiforerer 8, Srigat o IS Rufed @reT el 3ToT AR Siove & |

g foe F e At 31R SEd1 ATEAT & (B Aegdl dRey 3R Aede TEsd
& SUCIAR ATS-E ! &7 ST & 105 A ¥l URATSH H e & | IFH QofherT a
T S P AT off BT E | Agyel Trgew W vl o) Wik ST dedr gy B feue
TE AT R 1 o o IS dahedt Proveret &, et gy 7 81 ar e feuidde A g,
AT T8l R gferer =goT GuR F 3R Il URAT & e &S gl GIR 1 USARCTEOC o
T 1 i erar & 1 aexotiy w9 2y 9w wR Nerdve e gred & fa
gt 3 ofl el =ioT Ju¥ &, I ailaret 74T Quef & HIEdH A 3R 84 (saReTgoTe
&, Y arror ot &R wa!, THE) & dod] Y RISITR IuTsY €l bl € |

arret o vsad ¥ <F ) Agae TIeed T ddall HI Al g9 T R E |
=7 fwer o7 e R I Wi Bl SRRd & | Ter 3fgad aifeierT & gR § Brehl
A3 B &, T 296 o 31RTEwS (R &1 8AR QU H 8 ¢ 537 H1Hel 7 o
g TRAT S G | ool FERTSS sl ¥ al HaY B8R Al Hel, 3l |l s urg
Yo e & ORI 78 e W1el! I8 S & | U] SiTe e fehedl S st @l & o




10.12.2019 43

Tepdl 8, 39 O% B8 TR ¥ TR @, g8 99 anud eveang £ 1 oy fae, oy

TERISC |



10.12.2019 44

S0t geter gAR i ([AHEl): aumHla weied, v g9 12681 dfTen dee
fereres, 2019 9= =l 5 9 & Y Sl &, 39 forg F anue! sife-apife griare
ST & | AU & Ao 334, We-, 1 () cyawer 8, N ST Wifer siik
ST SnieR & Y Stich T 3117 et wriall A smRewn &7 @y <y af
25 SR, 2020 W 25 AR, 2030 T 95 BT AT fhdT STE & | 3F2ue &
e & aiiv @ 70 a¥ & foiy fomar mar 2, S Welied e 80 9 e ol yagr
foraT ST RET & | R &NT fdal i 1 8, (B8R & I Sdr @ qeT W4 off
fiefler R 3R N aidl, SEl@) s foer o gaeds oxdt & 1 89 faof § o e
TITET o) &% WIeT a@l- & WIS &l Q1 AT S 42T vl B |

foeser 70 Tell I <97 A QAREI0T BT WEAHTH & | FRT Hied HIHT Ia
It T A A O | 3RET ST ach HideT FeTiar T 39 T i digr ol 2w
3R wHEn | Seein oxdl [ JEnT iR <9 ¥ S9! i R F 1 9EAT 9 ot

TET & | S9 GYINT Dl aRTeNT B T o™ & fav dfdens 9 smeeur o1 wiau=E

RRGT T |

I G §H 70 [T b AN @ BT faer fear 121 3R g8 70 Hiell T
Tl | TT olten AT 84 IS &, SR arfafard siiferar & f6rq 47 €S s
&1 Qo R b et e e 4 614 WS argygfEd Sfd SR 554 TS srqyfud
SR 3 fofT STRfarc & 1 g Hebk O (@Sl &bl faem |1 3fiR tles i 4
% AT O ARTT Sl STR&IT fem w1 2, ™ a8 eftes 9T IR fae= wwrall 4 die
Geh | AR § 3 ST DT Sl @1 T & | IrieiEl & 72 ATel J1E 3ot of g9
TATST 1 BT TG, BO-30 $! GIY § AT o 8 8 1§94 W el i & foig

TR T bl R & ¢ 3P AT B G T bl AT of ST IR FedT & feiy




10.12.2019 45

AT T SEY &, I ANTHISN P AT I o S FHN bl G o Bl G oY
DR 3T R AepR Al PR T & |

depciln TeT BT 2 | PR 3TUP Aeaq F LR I (e & [ g78 Sloa I Sle TR
I T SIRTT U LTI e dTfch o 19T HHINT I AT <RI R I | T8 <l T &
[e5 St & PR G B T graiel TRIG T ST, SR Sl & T
T I Y UgE AR 81 O & | HEA ST A AR S, @8R & g
9], e 7 e eferdl, SRR S, SR St & &0 & fofd R
DI PYIE S | ST GREUT T, T [T TR T SIRIIAeT T &7, §1pl 8P F HR7

MY, 59 TR 48R & Gl 4T off &7 e g ied HIAadaii 5 Edr s | J iR

R WG AT I B E |

AT Sreper ff, § & & A1 ¥ 42 P AR SO, SRR STk
& AN /Y SRIY HRAT ATEN &, o [T TR A1 R =1 Sft & e T 0)
T AT IRT B AT BT, 9l BER ST Wi SR srafua Wit &
ARG G S ST S UEY g 8, Sl NOEe df SRewd 981 & 1 o &
I & 1] & (¢ RS Biew &7 wor of aifes 92 1ftrs 3 oiftres Dicumes
T ad | Ot SR W ORI T GRET HIH 83T 2, SO AT R B et
T <BT & SR AV w7 Seent T BT <@ € | O 39 (9 a7 arels v € s ey
Q1T 57 foeT @I 5 & | I5c-98a oA |
AR QUTIERr: sft J8ae St |
oY, AT I : AEATE i} 36T Aleid & |
oft <fer et AT gEet aw atar F foddt ST ANIH BT R | Ul JFHET E |
oy, ARt I : F Y avrEe MR o T GRS R g |




10.12.2019 AB

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Sir. This is a very
important Constitution (One Hundred and Twenty-Sixth Amendment) Bill,
important in the sense that it gives us the responsibility to be committed to
make our society whole, to make our nation great, to bring the deprived
sections of our society into the mainsiream, and to provide them equal
opportunity.

It was contemplated during the Constituent Assembly debate that
adequate reservation should be provided to those people who have been
deprived of opportunity, because of various reasons, for thousands of years.
But the history goes beyond our Constituent Assembly debates. One falls
back on the Poona Pact, an agreement which was signed in 1932 between
Mahatma Gandhi and Dr. Ambedkar at Yerwada Jail. Subsequently, Mahatma
Gandhi undertook the Harijan Padyatra, especially in Odisha, for more than 28
days. That is the only place where Mahatma Gandhi walked on foot with his
compatriots and also created an awakening for social intertwining of respective
castes. That was also another method of bringing cohesiveness within the
Hindu society.

What was happening then was, a major attempt was made by the British
imperialism to divide the society because our society was caste-ridden. One
constituency was for the Muslims. Another constituency was being created
especially asking a specific section of the society that they are deprived,
oppressed and that is the reason why they should also strive {o have a specific

constituency.
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The Poona Pact made it cohesive so that everyone would come under
one banner and one society. That is the reason why subsequently we had
double membership from one constituency. We have progressed from double
membership to specific reservation of respective seats and accordingly it has
been divided since our Constitution came into existence ... (Interruptions).
HON. CHAIRPERSON: This will not go on record. Please go ahead with your
submission.

... {Interruptions) *
SHRI BHARTRUHARI MAHRTAB: | still have a question to ask the hon.
Minister of L.aw and Justice. When he introduced the Bill, | wanted to
understand why he has only mentioned extension in the long line after Clauses
(a) and (b), it says, “for the words '70 years’ the words ‘80 years' in respect of
Clause (a) and ‘70 years’ in respect of Clause (b shall be substituted. One can
understand, while going through the Bill, this extension is going to be done for
Scheduled Castes and Scheduled Tribes. But when you are not extending the
reservation for Anglo-Indians, should it be understood that reservation or
nomination of Anglo-Indians is not getting extended? | think by Friday, this
House is going to be adjourned sine die if you are not extending it by another
2-3 days’ time. [f that is so that we are adjourning the House sine die on

Friday, are you going to bring another amendment to the Constitution to

"Naot recorded.
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provide for nomination of Anglo-Indians that is being provided for the last
seven decades? | do not believe that, that is going to happen.

Here | would just like to repeat one issue that had been said earlier in
this House, in early 1950s by a famous tribal or a Jharkhand leader of that day.
He was Major Jaipal Singh. He said that civilisation first started from forest. It
moved towards river valley and it flourished. Now the civilization is going back
to forest. What did he mean by that? He said that urbanization is moving
towards those areas which have large mines, adequate water and where new
townships are being creaied. That is what he said that civilization is moving
back and it will move further to the forest area.

Being a member of the previous Delimitation Committee, | came to
understand - especially in our State and the neighbouring States of Odisha -
that the population of tribals is shrinking in Scheduled Areas because a large
number of people from other parts of the State and educated mass of people
are being employed in those townships, steel plants and other industries.
They are outnumbering the Scheduied Tribes of those areas. So, the
demography of that area is getling changed. The reservation is also being
denied to those people. It is because of urbanisation that the fribal people
move out.

With new investment relating to construction of irrigation facility, dams
and barrages, a large part of area gets inundated. With the result, they are
forced to move out. So, that is the major reason why there is depletion of

Scheduled Tribes in the Scheduled Areas, especially Scheduled Area 5 and
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Scheduled Area 6. | believe the same issue will also be affecting the Andhra
Pradesh and Telangana. Here is a case which | think this House should
consider and the Government shouid also consider that how to protect the
indigenous character of our people. How to protect the interests of the people
belonging fo the Scheduled Tribes? How to protect the political power that is
being provided through the reservation to the Scheduled Tribes? That is what
is necessary when we are deliberating and extending the period of reservation,
It is necessary to extend this reservation for another 10 years, but it is also
necessary to ensure that their numbers do not shrink.

Prof. Saugata Ray just now mentioned, while he was deliberating, that
today we have a Scheduled Caste population of around 20 crores and a
Scheduled Tribe population of around 10 crores. Here a change is happening.
When we go through the National Register of Population, we find that at one
point of time, during the 1970s, they were concentrated in certain areas. |
could say about my State of Odisha. A large number of people belonging to the
Scheduled Castes are engaged as agricultural workers. They do not have that
much of land-holdings and thiey are mostly share-croppers. They have been
victims of circumstances for years together. In my State, | would name one
Schedule Caste community, namely, Bhoi. Some 1300 years ago, they were
rulers of the State of Odisha. During that period, the maritime activities had
flourished which had contacts with Indonesian islands. But they were defeated
in different wars and were driven out frcm the urban areas of that age. Many of

them went back to the foresis.
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HON. CHAIRPERSON: Hon. Member, you have one more Member to speak
from your Party. Please keep that in mind.
SHRI BHARTRUHARI MAHTAB: They were pauperised and were unable to
sustain themselves and subseguently today they are termed as people
belonging to the Scheduled Castes. Their number also has increased. Here |
am reminded of the affirmative action of the United States of America. The
indigenous people of the United States were the actual owners of that country.
They were denied justice. They fought against the Europeans of that fime and
they were deprived of the facilities ithat they were enjoying. Aiter a civil
Government came into existence in that country, they provided affirmative
action. That is why we find a large number of African-Americans being in
sporting arenas and also in other aclivities and Ms. Condoleezza Rice is one of
the ladies who got the benefit of education. That is the reason why it is
necessary that more attempts should be made to provide them with adequate
educational facilities. It is only because of a deprivation of opportunity that
people belonging o these Castes is suffering from poverty. It is because of
deprivation from education that they suffer from poverty. If these two pillars can
be strengthened, then the people belonging to the Scheduled Castes and
Scheduled Tribes community can come back to the mainsiream and make this
nation rich.

Sir, with these words, | support the Bill. | would like o end my speech
with a word of caution that what does the Government propose to do relating to

the issue of the Anglo-Indians. Government should not say that it is under
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consideration. That is a typical bureaucratic usage. | would like to know if the
Government is doing it or not doing it. That should be made clear.

Thank you.
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SHRI NAMA NAGESWARA RAO: Thank you, Madam Chairperson, for giving
me this opportunity to speak on the Constitution (One Hundred and Twenty-
Sixth Amendment) Bill, 2019, regarding reservation of Scheduled Castes and
Scheduled Tribes. SI.AR.GH. Uil &1 v I 24 el T &7 dNT T 72l &R 3§
E | IR g HEER AT S BT e gl RIS S g | 3ifderer 334 § TRyl
RIEIN B HI Gel-8faT 1 T8 ey 3T & | S qR J 43T of] et Rty @ < |
ST ol 8, SfT WIRT F ST 10 BRI WA 8 SR T 20 RIS VAT € | 3ST
QTG H SRS 25 RIS bl SHeh! UIelelT & | ofd B SISl Hefl ar wfdar &
IR 3 eI T 70 Arel dep oiderT & & 1 ardl ang &l wew & @7 & 16g
Rstdery o o o1 ag foeT oo’ 3y € Rgept 89T uieT T wmele vl & | 3 S
Rrder 2030 AP & iy UoHCs aw 38 8, SHDT &7 AN GRT e Y 38 & | 34T
AP AT Sl T RN YIT B 9N TR Wall b H1L.TR A18e o
P TREGR I UIAT € | I8 ) SIeqeT PR D aN H & | I Rollege & @igcd

D) # UV letT HIedT &;

“This House supports the policy of categorisation of the Scheduled
Castes to ensure equitability, distribution of statutory benefits, as
per their population and their relatively backwardness, and resolve
to request the Government of India to bring necessary
amendment to the Constitution of India to give effects of the

same.”
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam Chairperson,
f thank you for giving me this opportunity. | would actually like to speak very
briefty due to paucity of time. | would like put my points in two parts.The first
part is, of course, we support this Bill which talks about reservation to the
Scheduled Castes and the Scheduled Tribes in the Lok Sabha and State
Assemblies. We support this reservation wholeheartedly. | come from a State
which has always led from the front with social change, be it B.R. Ambedkar,
be it Sahu Maharaj, be it Mahatma Jyotiba Phule. All Members have talked
about the challenges faced by the Scheduled Castes and the Scheduled
Tribes. Actually, the beginning or the sunrise of all these issues started in my
State, Maharashtra and a direction was given to bring in social change in the
country. So, we wholeheartedly support this Bill. | do agree with the Minister
that this needs to be extended. Inclusion is not bringing people into what
already exists. It is making a new space, a better space for everybody and, |
think, this whole House realises this that we do need to bring this inclusion. |
would like to quote Dr. B.R. Ambedkar here:
“There is no doubt in my opinion that unless you change your

social order, you can achieve very little in the way of progress.”

That has happened even in our State, be it MLAs, be it Zilla Parishad
members, be it Panchayat Samitis, the SC/ST reservation has brought in a lot
of new leadership. Without this reservation, they would probably have never

got an opportunity to come and iead from the front.
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But there is only one small issue | would like to bring to the notice of this
House and | would like to take ideas and thoughts from everybody about which
Mr. Mahtab also talked about. There was a survey about reservations and
there is a reply given to an Unstarred Question No. 81 by the Minister of Tribal
Affairs on 18.11.2019. The reply says that there is no such survey conducted
regarding how reservation has impacted. This is official, | will put it on the
Table. | do have concerns on this because the reservation is by rotation. A lot
of new leaders do come, they do get an opportunity and once that reservation
is removed, those ladies or gentlemen do not get opportunity and they get
pushed back. So, is there some way where we can either educate them or
bring them from the reserved category to the open category so that they can
still work in an organisation and build the nation? | think there are lots of good
leaders who come through reservation, but once the reservation goes away,
they are lost in the crowd. So, is there something more we can do for such
people? It is not something which specifically comes under this legislation. But
since you are looking at this reservation, let us look at it in a holistic way where
we can keep them included. The whole idea of this Bill is inclusion and | think
that is what we need to puf our minds to.

| will not repeat any of the points that others have made. We all have
data, what is our education system and what chailenges we face. But there is
one point besides the Scheduled Castes and the Scheduied Tribes, which is of
very serious concern to me. All the earlier speakers have mentioned about it.

Of course, you being a very eminent lawyer, with your permission and




. 10.12.2019 59

indulgence, | would like to use a quotation here. This is not for you, but, with
your permission, | will quote:

“This is the skill in achieving one’s ends by deceit or by evasion.”

Deceit does not apply to the Minister. If you read the Bill, the Bill does
not talk about the Anglo-Indians. But in the Annexure as well as the Statement
of Objects and Reasons, it is mentioned. You do not put them on the list, but
by not putting them on the list, it is understood. | think Mahtabiji very aptly put it
that they have been kept out very surreptitiously. It is my personal opinion. |
am not a lawyer. | hope the Minister would throw some light on it.

[ would like to ask just three quick questions to the hon. Minister. This
Government talks with great pride about federalism. They say that they want to
empower the States very much and they do not want to keep any power here.
My straight question to the hon. Minister is this. Have you asked or consulted
the States and also have you consulted the stakeholders? | know | am using a
very harsh word. But when we are talking about democracy, does this not
sound a little dictatorial that you are taking decisions for States without even
consulting them? There are 13 States that need to be consulted. Have you
asked them? If you have asked, what are their reservations or what are the
ides or thoughts which they have given? If you could kindly put them on the
Table of the House, it would be appreciated.

Secondly, | want to ask whether you have consulted the stakeholders. |
come frem the State of Maharashtra. A lot of people talked about schools. |

think Professor Roy talked about the Anglo-Indian schools that they all run. My
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own children go to that school. It is one of the top schools in the country and
the earlier Chief Minister's daughter was also in that school. We take pride in it.
We do not put them there because it is an Anglo-Indian school, but it is a very
good school and they run many, many institutes like this all over India. | do not
want to go into data because a lot of people have already given the data. So,
firstly, why are we doing this? What about the cooperative federalism and
what about the stakeholders? Also, one big question which comes to my mind
is that yesterday the hon. Home Minister vociferously defended his pain and
this Government's support for minorities in other countries which is a wonderful
large-hearted attitude. | really respect ii, appreciate it and compliment the
Government for that. But now when it is our turn fo protect our minorities, then
you are taking such a harsh way. Is that not a contradiction? So, let us put it
all on the Table because if you are reaching out to other people, | ask with full
humility and humbly why are you leaving our people out? | am not going to get
into the cards, whether it is Muslims, whether it is Christians, | am not going to
get into that because for me, humans are humans. Caste is something, race is
something that you practice on your own. He is a very eminent lawyer. | know
he will always beat us at words, but | would like to request him to clarify this. |
whole-heartedly support it and looking forward to put our minds together to see
how much more we can empower the SCs and STs in reservation and
representation. But definitely the Anglo-Indian issue must be addressed
clearly by him to put it on record because if you do not include them, what

Mahtab ji said is absolutely right, without saying no it amounts to your shutting
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the door on them in a very simple way. So, please do not do that. Everybody
has a right to reservation and let us not get into numbers. You could be very
small, the smaller the people, the weaker the people, the bigger voice that you
give to them is what the Home Minister said yesterday. So, | hope the hon.
Minister takes one leaf from yesterday's Home Minister's vision and takes the

similar view forward for the minorities in the State.
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SHR! KODIKUNNIL SURESH (MAVELIKKARA): Thank you Madam
Chairperson for giving me an opportunity to support this Bill on the one hand
and oppose this Bill on the other hand. | support this Bill because of the
extension of reservation for Scheduled Castes and Scheduled Tribes in
Parliament and State Legislative Assemblies for another ten years. While
being jubilant about the extension of period, 1 am also compelled to ask a few
questions directed to the conscience of the House. Why were the reservations
granted in the first place? Even when the nation gained Independence from the
British, the discrimination against the oppressed classes such as
untouchability, harassment, humiliation and lack of access to prosperity and
education plagued the nation’s oppressed classes. Untouchability has been
practiced for more than 3000 years. This fragic condition was left unresolved
as caste system and Brahmanism ensured the condition remains deplorable.
What happened even after 70 years of Independence despite the following
galaxy of Acts in force? The safeguards provided to Scheduled Castes are
grouped in the following broad heads: Social safeguards under Article 17, 23,
24 and 25 (2) (b), economic safeguards under Article 23, 24 and 46,
educational and cultural safeguards under Article 15(4), political safeguards
under Article 243, 330 and 332; service safeguards under Articles 16(4),
16(4A) and 335. The legislations that are in place are: The Protection of Civil
Rights Act, 1955; The Scheduled Castes and Tribes (Preventicn of Atrocities)
Act, 1989 and Rules thereof; The Scheduled Castes and the Scheduled Tribes

(Prevention of Atrocities) Amendment Act, 2015; Scheduled Castes and the
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Scheduled Tribes (Prevention of Atrocities) Amendment Rules, 2016; Acts and
regulations in force in different States to prevent alienation of land belonging to
SCs/STs.

What is the present situation? | am asking the hon. Minister that as per
the latest data available with the National Crime Records Bureau, over the
decade, from 2006 to 20186, the crime rate against Dalits rose by 25 per cent.
From 16.3 per cent crimes per 100,000 Dalits reported in 2006, it rose to 20.3
per cent. Similarly, cases pending police investigation for both marginalised
groups, SCs and STs, have also risen by 99 per cent and 55 per cent
respectively while the pendency in courts has also risen by 50 per cent and 28
per cent respectively. From, 2006 to 2016, the conviction rates for crimes
against SCs and STs have fallen by two percentage points and seven
percentage points respectively to 26 per cent and 21 per cent. This is a fact.
This is the situation of the Scheduled Caste and Scheduled Tribe community
people in this country.

According to the DoPT Report, even after following the Reservation
Policy for so many years, the total strength of the SCs and STs in Grade-!
service has barely touched five per cent mark though they constitute 14 per
cent and seven present of India's population respectively. Madam, the
Government's share in recruitment is only 3.5 per cent of the total jobs
available in the country. What is the present situation?  The Government is
going to privatise all the public sector undertakings. By doing so, who would

be the loser? The losers would be the Scheduled Caste and Scheduled Tribe
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people. It is because in the private sector, there is no reservation. For the
contract labours and outsourcing jobs, there is no reservation. So, now,
everybody can see the pathetic living conditions of the Scheduled Caste and
Scheduled Tribe community people in the country.

Therefore, the Governmeni should realise the real situation of the
Scheduled Caste and Scheduled Tribe people in this country. Their living
conditions are very bad. in regard o social security, the condition of dalits is
very bad. So, we have to improve the conditions of people belonging to these
castes. As there is no reservation for the Scheduled Castes and Schedulea
Tribes in the private sector, nobody from these communities is being given
employment there. We see that the performance of the private sector is going
up and that of the public sector is coming down. So, who will look after the
interests of the Scheduled Castes and the Scheduled Tribes?

Madam, different organisations have long been demanding reservation
for SCs and STs in the private sector jobs, but it has not been fulfilled yet.
Hon. Minister of Law and Justice is present here. | would like to ask him. What
is the reservation in the Supreme Court and High Courts? There is no
reservation in the Supreme Court and High Courts.

HON. CHAIRPERSON: Please conclude, now.

SHRI KODIKUNNIL SURESH: | am just concluding, Madam. | am supporting
the extension of reservation for the Scheduled Castes and Scheduled Tribes
people for another 10 years in State Assemblies and Parliament, but at the

same time, | would request the Government that they shouid take steps to
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improve the living conditions of the people of the Scheduled Castes and
Scheduled Tribes community in this country.

With these words, | conclude. Thank you.
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(Amendment) Bill, will allow extension of reservation for Scheduled Castes and
Scheduled Tribes in the Lok Sabha and assembiies for another 10 years. Our

Government is committed for the cause of SCs and STs. This is not a
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nomination. | again repeat, this is not a nomination but it is a representation.
This is a question of merit.

¥ SRR DY TEU-a8T FE1E a1 & TP GHDT by TRBR Fe H AR & 1A
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AR AT TASITIT & SR 3R 9% &l & forw S fobar 1 8, & a8 danr
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SHRI P. R. NATARAJAN (COIMBATORE): Thank you, Madam, Chairperson.
| am supporting the first portion of the Bill that is, extending the period of
reservation for 10 years, that is up to 2030, for the SC and ST community in
employment, in the Parliament, in the Assemblies and in the local bodies. But |
oppose the move to end reservation or representation of the Anglo-Indian -
community in the Parliament.

Since the Anglo-Indians did not have their own State, and they were too
small or a geographically spread out minority to get elected — therefore they
represent community interests in the Parliament or in the State Assemblies —
they needed reserved seats. 1t is a kind of vendetta against a peace-loving
and religious community with reasons unknown. The claim of Modi ji's
Government for this sinister move seems to be that the community is now well
off and no special rights as envisaged in the Constitution need to be continued.
This assumption is totally contrary to the objectives and the reality.

We know there are sfill some families living below the poverty iine. The
recent floods also sabotaged the dreams of many Anglo-Indian people residing
in the coastal areas of Tamil Nadu and Kerala. So, | strongly register my
request with the Government and the Minister and urge them to extend the
reservation for another 10 years to the Anglo-Indian community also. Our hon.
Minister very cleverly says that they have not mentioned a single word in this
Bill regarding the Anglo-indian people. But that itself shows that the reservation
provided for them will automatically lapse. So, through you, Madam, | request

the hon. Minister to consider this. The Minister should add a provision in the



-10.12.2019 71

same Bill to extend the reservation for another 10 years to the Anglo-Indian

people. Thank you.
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'SHRI' M. SELVARAJ (NAGAPPATTINAM) : Hon. Madam Chairperson,
Vanakkam. As per arlicle 334 of the Constitution, the Committee of
Constitution headed by Dr. B.R. Ambedkar provided reservation to the
Scheduled castes and Tribes of the Republic of india, knowing their
backwardness educationally, economically and lacking in employment
opportunities, This Bill has been brought here to extend the reservation for
another ten years from 25th January, 2020 onwards. I, on behalf of Communist
Party of India, welcome this Bill. At the same time | want to request through
this august House that the reservation given to Anglo-Indian community should
also be restored. This Government and the Minister should take necessary
action for restoring that reservation to that community. As per the Constitution
this reservation has heen extended for the upliftment of such persons in their
life. It still remains a question whether they have been uplifted. Even today
there are not so many employment opportunities available for them. At the time
when PSUs are being privatized by way of disinvestment, social justice can be
achieved only by giving reservation in private sector also. The Government
should act in this regard. Persons belonging to Scheduled Caste should be
educated to get uplifiment in the society. Only then they can get equality of
status in the society. It should be ensured that SCs and STs get additional
education and employment opportunities. Even today, in some villages, people

belonging to SCs are being ostracized. They do not have a graveyard. Even

» English transiation of the speech originally delivered in Tamil,
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they do not have a way to reach that graveyard. They are forced to walk
through farm fields to reach graveyards. This is the pathetic situation that
prevails in the country. This should be changed. In Tamil Nadu, When
Kalaignar Karunanidhi was the Chief Minister of Tamil Nadu, he implemented a
Scheme called Samathuvapuram, where people belonging to all communities
lived together. He also implemented a scheme of making people of all castes
to become priests of temples across the State of Tamil Nadu. Through these
schemes social justice was achieved in Tamil Nadu. But whether there is
social justice throughout the country. That is my question? Whether all people
of all castes are getting equality or equal status in society?

That is my question. In several places, we see separate places
earmarked for bathing for persons belonging to different castes. There are
different places for lifting drinking water for different castes. Even today we
face untouchability in different places of our country. We can protect equality of
staius only by stopping all these things. Equality should be provided so as to
get benefit from the Constitution brought by Dr. B.R.Ambedkar. There should
be social justice. People belonging to Scheduled Castes and Scheduled Tribes
should be educated, and provided employment opportunities. Only when the
dreams of Dr. Babasaheb Ambedkar will come true in providing equal status to
all. I partly support the Bill and partly oppose the Bill. | conclude by saying that
the Anglo-Indian community should continue to get reservation and the

Government should ensure this. Thank you.
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17.00 hrs

HON. CHAIRPERSON: Shri N.K. Premachandran, before you start | must
announce that we have ten more Members to speak. We can allow only three
minutes each. Do not make me ring the bell.
SHRI N.K. PREMACHANDRAN (KOLLAM): This is a Constitutional
Amendment.
HON. CHAIRPERSON: But that is the time that has been decided. That is why
| chose to make an announcement before you start. So, only three minutes will
be allowed for every Member hereafter. Every Party has taken more time than
allotted.
SHRI N.K. PREMACHANDRAN: Madam, you are giving me advance warning.
I need not speak at all if you are so stringent.
HON. CHAIRPERSON: What do | do? it is your instructions only. The
Business Advisory Committee has chosen to give certain time for discussing
the Bill. What do | do?
SHRI N.K. PREMACHANDRAN: Only for me such a stringent warning is being
given even before | start. It is quite unfortunate.

| rise to support the Constitution (One Hundred and Twenty-Sixth
Amendment) Bill,. 2019 partly. | fully support the extension of reservation to
Scheduled Castes and Scheduled Tribes for a further period of ten years. Even
ten years is not sufficient as far as the Scheduled Caste and Scheduled Tribe
people are concerned. Even after 70 years of our [ndependence and even

after providing reservation for 70 years, the political participation of Scheduled
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Castes and Scheduied Tribes in the mainstream has not been significant. So,
definitely | support the Government in bringing such a legislation for extending
the term of reservation to a further period of ten years, that is 80 years. | fully
support it. At the same time, | strongly oppose the second part of the Bill. That
is, taking away the reservation meant for the Anglo-Indians in the House of
People as well as in the Legislative Assemblies. ! will come to the factual
position later.

| would like to take up legal drafting first. Kindly permit me to
substantiate my poini. Hon. Minister himself is an eminent lawyer. We all are
aware of that fact. Hon. Minister, kindly see the legal drafting. Four articles are
involved in this. They are articles 330, 331, 332 and 334. So, this is having
impact on four articles of the Constitution. You kindly see how shabbily it has
been drafted by the Legislative Department. You please see that. It will take a
little bit of your time. Kindly bear with me Madam. 1t is highly technical. This
shall not be allowed also. As far as legal drafting is concerned, it should be
legible, specific and unambiguous. This is ambiguous, confusing and non-
legible.

Madam, if you have a copy of the Bill, kindly see. You are also an
eminent lawyer. In the Bill after clauses (a) and (b) it is mentioned, “shall cease
to have effect on the expiration of a period of seventy years from the
commencement of this Constitution”. That ‘seventy vyears’ is replaced by
‘eighty years'. | fully agree with that. But at the same time you are saying that it

is not applicable to clause (b) but still that expression ‘seventy years’ remains.
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Where will it remain? Of course, | can very well understand the meaning of it.
But as far as the legislative drafting is concerned, there is no such provision.
Clause (b) is there. In clause (b) there is no ‘seventy years’. But you are saying
that ‘seventy years’ will remain in clause (b). But at the same time it will be
‘eighty years’ as far as Scheduled Castes and Scheduled Tribes are
concerned.

Coming to the facits regarding the Anglo-Indian commiuinity in the
country, my fearned friend Shri Hibi Eden and almost all other hon. Members
who spoke have already mentioned this point. The Government’s stand is that
this community is doing well and hence does not require reservation in the
legislatures. This is against the facts reported in various studies and Reports of
the Government. The Ministry of Mincrity Affairs had conducted a study in the
year 2013 and that Report is there. | am not going to read the contents of the
Report. It is observed that amongst the various challenges and probiems being
faced by the members of the Anglo-Indian community in India, the most
significant ones are related to identity crisis, lack of employment, educational
backwardness, lack of proper facilities and cultural erosion. These are the
findings reported by the fact-finding mission appointed by the Ministry of
Minority Affairs in the year 2013. That Report is before the Government. When
such a Report is there, how can the Government say that the Anglo-indian
community’s economic and social position has improved and, therefore,
reservation in the House of People as well as in the Assemblies not reguired?

There is no logical reasoning for this. As Madam Supriva Sule rightly
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mentioned, yesterday we discussed about the exclusion of a particular
community from the list of people who are entitled for the citizenship.

Today, we are giving extension of reservation for 10 years to SC and ST
people. We fully agree with this. But at the same time, kindly review the
position that reservation should also be extended to Anglo-India community in

the House of People as well as in the State Assemblies. With these words, |

conclude. Thank you very much, Madam.
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SHRI P. RAVEENDRANATH KUMAR (THENI): Thank you, Madam for this
opportunity. On behalf of AIADMK Party, | welcome this Constitution (126th
Amendment) Bill, 2019 which has been brought by the Government with a view
to retaining the sensible and moderate spirit, as envisioned by Dr. B.R.
Ambedkar, the Father of Indian Constitution. In my view, by significantly
amending the Constitution Bill, our hon. Prime Minister, Shri Narendra Modi
has proved that his NDA Government is not against the reservation policy and
is always working for the poor and downtrodden people hailing from
marginalised section of the society.

On the occasion of the World Human Rights Day, it is my pleasure to
congratulate the hon. Minister of Law and Justice, Shri Ravi Shankar Prasad,
who has tabled this Bill significantly to recognise and empower the civit and
political rights of Scheduled communities both in Parliament and State
Assemblies. While appreciating the efforts of the Government, | would like to
take this opportunity to urge the Government to ensure the effective
implementation of reservation quota in higher education, employment and
faculties in the institutions of higher studies. In particular, faculty positions for
reserved candidates in higher institutions like IIT, lIMs have not been filled
adequately.

According to provisions in the Constitution, ail Government institutions
are mandated to provide 15 per cent reservation for Scheduled Castes, 7.5 per
cent for Scheduled Tribes and 27 per cent for Other Backward Classes. As per

the data provided by the Government, SCs, STs and OBCs together made up
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just 9 per cent of total faculty in 1ITs and 6 per cent in 1IMs. Such kind of
discrimination prevails in other segments also like job opportunities,
promotions, private sector efc.

Therefore, | request the hon. Minister that the Committee on Welfare of
SC/ST consisting of Members of Lok Sabha and Rajya Sabha may be
provided by respective departments about the steps taken to ensure
reservation quota in education from the primary to higher level as well as in
employment and promotion level. The reservation which has been successfully
implemented in Lok Sabha and State Assemblies should also be followed in all
fields so as to retain the strong structure of democracy of our country. With that

hope, | support the Bill. Thank you, Madam.
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HON. CHAIRPERSON: Dr. Ravikumar, you have not given any notice that you
will be speaking in Tamil. So, you may speak either in Hindi or Engiish. You
are allowed to speak in English or Hindi. You may also speak later if you want

to speak in Tamil.
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SHRI D. RAVIKUMAR (VILUPPURAM): Madam, | will speak in English. | want
to raise some points. When the Government extends the benefits to the people
belonging to SC and 8T, the Government also has to increase the number of
their representatives both in the State Assemblies and in the Lok Sabha.
- Reservation to SC/ST people is linked to the census figures. Reservation was
to be given on the basis of the 2011 Census. However, the Government had
decided that delimitation will be done in the year 2025. So, based on that
decision of the Government, SC/ST people are denied their due share of about
16 seats in Lok Sabha for 20 years. This is a grave injustice. |, therefore,
request the hon. Minister to conduct delimitation after every ten years.

| would also request the Government to extend reservation to SC/STs in
the upper Houses of all legislatures. There is no reservation for SC/STs now in
Rajya Sabha and in the Upper Houses of State legisiatures. Only seven to
eight per cent of the Members in Rajya Sabha are from SC/ST communities.
Without reservation for them, we cannot achieve equality in Upper Houses. So,
| request the Government to extend the reservation to Upper Houses also.

At this juncture, | want to mention that the reservation method we are
now following is not the one proposed by Dr. Ambedkar. After the Poona Pact,
the reservation system introduced by the Government was of Dual Member
Constituencies. During the British Rule and for two elections after
Independence, we practised the system of Two-Member Constituencies. Only
after the defeat of hon. V.V. Giri in the Parvathipuram Constituency in 1957,

the then Congress Government introduced the present reservation method. |
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request the hon. Minister to reintroduce the Dual Member Constituency
system.

Thank you.
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"SHRI SUNIL KUMAR MONDAL (BARDHAMAN PURBA): Thank you
respected Chairperson Madam for giving me the opportunity to speak on the
Constitution (126th Amendment) Bill 2019.  Our Hon. Minister Shri Ravi
Shankar Prasad ji is an experienced Minister and | have some requesis to
make to him. Efforts are being made for the last 70 years for the development
of the SCs and STs, and it will continue probably for the next 70 years. Sir,
kindly see to the fact that the funds which are allocated for their development
are utilized properly, and if not, then some legal provisions should be in place
to tackle the problem. This is my request to you. Dr. Babasaheb Ambedkar
had a dream, an ideology. Whatever has been enshrined in the Constitution
has stili not become a reality. It is very unfortunate. There is a saying that the
person whom you suppress will pull you down, the one whom you have left
behind, will pull you back. f we are not able to ensure development of the SC-
ST, OBC communities, the country will never progress. India will never be
able to occupy the prime position in the world unless we are able to uplift their
lot. | just want to tell you that education brings enlightenment which in turn
leads to revolution. We need to spread education amongst these SC-ST
communities. Hon. Minister Sir, if you really go into the conditions of the
government schemes and programmes, you will feel sorry. The money which
has been earmarked for paying stipend or scholarship to the SC-ST

communities is highly inadequate; it is only a drop in the ocean. We can easily

’ English translation of the Speech criginally delivered in Bengali.
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enhance the amount of stipend for the SC-ST students and this is the need of
the hour. We have to implement alf goocd schemes which are there for these
people. Do you realize what you say? You are only shouting ! appeal to the
Hon. Minister to enhance the amount of stipend.

HON. CHAIRPERSON: No five minutes, only three minutes.

'SHR! SUNIL KUMAR MONDAL: Moreover Sir, there 1s reservation facility in
the Government sector but there is no reservation in the private sector. |
request you to extend reservation to the private sector as well. The SC-ST
students are almost always deprived. Kindly do something for them. Kindly

help them in moving ahead. Thank you Sir.

"English translation of the Speech originally delivered in Bengali.




10.12.2019 92

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Thank you,
Madam Chairperson, for giving me the opportunity to speak on the Constitution
(One Hundred and Twenty-Sixth Amendment) Bill, 2019. This Bill is a very
important Bill as the speakers who have spoken before me have also
mentioned. For thousands of years, the supressed, the down-trodden, and the
impoverished have been given the rights of equal opportunity and also equal
sacial standards through Article 334, as envisioned by the great Baba Saheb
Ambedkar. It definitely needs an extension and | would like to thank the hon.
Law Minister, Ravi Shankar Prasad Ji for doing the right thing by extending it
for further ten years. But it is also a time to introspect. Have we done enough?
For the last 70 years, there have been reservations in areas like,
education, employment, and also in the political sphere. Bui some problems
are still prevailing and which we are still able to see in the society. One
example that is very common is, during the times of delimitation, when certain
areas become reserved for the SCs/STs, there are certain leaders who come
up. But the same delimitation, when it happens again and the SC/ST
reservation is taken away from there, those people cannot contest from there.
That exposes the social divide that is still existing in the society of today. How
do we cover this? That is a big question that we have to face today. And one of
the important spheres for that is to provide proper jobs, provide good education
and proper health care to the SC and ST communities, which already the hon.
Members have also mentioned. So, definitely, the Centrai Government has to

think about how to provide jobs.
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Madam, right now, if you see, 98 per cent of the job sector is in the
private sector in the country today. So, how do we extend the reservation
towards the private sector is something that the Central Government has to
think of. You have to bridge the gap and provide them equal opportunities in
these spheres. Madam, in education sector also, there is a lot of difference
when you compare the Government institutions and the private institutions.
There is definitely a visible divide that is being seen in the quality of education.
And when you want to bring the youth of the SCs and STs on par with people
who are studying in private educations, then, definitely, there needs to be an
improvement in the standards of the Government education and also in terms
of health care that is being provided to them. So, definitely, equal opportunity
comes with equal opportunities in jobs, equal opportunities in health care and
education. That is very very important.

| want to mention one more thing to the hon. Minister regarding the
Anglo-indian issue that is being raised. Definitely, there seems to be a
confusion what the Minister is saying and what the Bill says. There is a clear
confusion there. On behalf of TDP, we would like to request that the
reservation towards the Anglo-Indian should also be extended. It is the
democratic obligation of each and every one of us, at least, in this House
where we hear the voices of each and every minority of this country. Let it be
one or one lakh people, definitely, there need to be a representation and let
this reservation be continued.

Thank you very much.
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SHRIMATI CHINTA ANURADHA (AMALAPURAM): Thank you, Madam, for
giving me an opportunity to stand here to put forth our Party YSRCP's views
on the Constitution (One Hundred and Twenty-Sixth Amendment) Bill, 2019.
Madam, | feel proud today to stand here from Amalapuram censtituency of
Andhra Pradesh, which is a reserved constituency with more than 4 lakh major
population of SCs and STs, where we can still see people who are socially and
economically backward in all walks of life. The presence of such a reservation
for the past 70 years has brought to the front the challenges faced by those
backward communities and has helped Parliamentarians over the years in
bringing sensitivity towards SCs and STs in different legistations. It is thus not
a point of contention that the reservation of seats for SCs and STs has fulfilled
a vital welfare objective in our democracy. That is why | am here today in this
temple of democracy with the grace of Dr. B.R. Ambedkar.

17.26 hrs (Hon. Speaker in the Chair)

Sir, the reservation for SCs and STs is often linked with economic
reservations. This is only to mitigate the sufferings continued for ages socially,
though the reservations are intended to improve the social stigma and social
backwardness. No doubt the reservation as an act of affirmation has indeed
helped the community in reaching certain positions in the Government in
various departments. However, the backwardness is still continuing with
reference to the age-old practices. The reservation should continue until the
socia! inequality is totally removed from the society. Besides implementation of

this reservation for SCs and STs, there are also instances where there has
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been misuse of reservations in many sectors and institutions where officers
with fake certificates are still serving. There should be strict laws in this regard.
Moreover, funds like the SC-ST sub-plan fund are also being diverted
unofficially. | would like to draw the attention of the hon. Minister to the backlog
posts pending throughout the county for many years. | would request him to
issue directions to the concerned departments to fill up all the posts
immediately. When such kinds of practices are eradicated, these communities
would surely be empowered and the leaders will themselves ask for revocation
of such reservation. Then we shall know it is the fime. Till then, it is the duty of
this House and the Government to extend such reservation for SCs and STs.
On a side note, | request everybody in this House to pay attention to the
life-changing event in regard to backward classes and women in my State. The
hon. Chief Minister Shri Jagan Mohan Reddy has brought about a law
providing 50 per cent reservation for SCs, STs, BCs and minorities in all the
nominated posts as well as 50 per cent reservation for women of all
communities in corporations, temple committees, agricultural market
committees and all other nominated posts available at the State level. For the
first time since the Independence, our leader is bringing the much-needed
empowerment and equality with dignity to the SCs and STs. | request all the
political parties in this House to bring about the same change in the entire
country. In fact, for the first time in 70 years, we are seeing SCs, STs, BCs and
minorities occupying political and non-political nominated positions which was

never heard before, empowering the stature of the so-called backward classes.
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On behaif of YSR Congress Party and on my own behalf, | appreciate the act
of the Government for extending the reservation for the next 10 years. Finally, |
want to conclude in Telugu: Badugu balahina vargala asha jyoti Dr. B.R.
Ambedkar vardhillali. Thank you.

ASIRT STEET: HIAHIR HexT0], # =10 HAT S} T Sam & fore g, gdfery
AR A 39T 91T hadt a1 e We |
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SHRIMATI SARMISTHA SETHI (JAJPUR): Hon. Speaker Sir, | welcome the
Constitution Amendment Bill brought before this august House to further
extend the tenure of reservation for Scheduled Castes and Scheduled Tribes
in the Parliament of India and in the Legislative Assemblies in the States.

The Constitution of India mandates the special provision for reservation
of SCs and STs in the Parliament of India and in the Legislative Assembites in
the States. When the Constitution was enacted in 1950, the reservations were
to cease after ten years. However, having regard to the conditions of the
Scheduled Castes and Scheduled Tribes, the Constitution has been amended
from time to time, and the period of ten years has been extended to 20 years,
then to 30 years, then to 40 years, and then to 50 years. It was later provided
that reservation will cease after 60 years, i.e., after 2010 as per the 79"
Amendment Act, 1999. Then, once again, the Constitution was amended vide
the 95th Amendment Act, 2009, whereby the reservation will cease after 70
years. If the provisions would not extend further, SC and ST reservation for
political representation in Parliament and State Assemblies will cease o exist
on the 25" January, 2020. We all know the history of exploitation and struggie
of the Scheduled Castes and Scheduled Tribes. ...(Interruptions)

I STeETET ; HIF-1T TSI, Wit 46 S8V | Sld @ls H- 1 9E% did 8 8l
al &% HIF 11T TERFT e H Te 80 & | 1 3119 [0 31T e STE e ATedT
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SHRIMATI SARMISTHA SETHI: In terms of education, economic
development, and mobility in other aspects, we have moved up. The economic
and living conditions have experienced changes during the phase of
accelerated growth but when it comes to elimination of caste-based
discrimination, a lot of efforis are required to make it a reality. As Legislators
and as people’s representatives, it is also our moral duty to contribute towards
creating a casteless society in India. Political representation is an important
aspect of empowerment. The information that | have — please correct me if
am wrong — is that at present there are 84 Members from the Scheduled Caste
and 47 from the Scheduled Tribe communities in Parliament; in the State
Assemblies across India, there are only 614 SC Members and 554 ST
Members. Therefore, in order to give a proper representation to this
community, extending the provisions of reservation is a necessity. There are
strong arguments suggesting that it is in the interest of society to improve the
political participation of historically disadvantaged minority groups; this is not
only necessary politically but also for economic development.

Our hon. Chief Minister Shri Naveen Patnaikji is consistently working to
build an inclusive society. The welfare measures taken by him are benefiting
more than 4.5 crore people in QOdisha. Recently, our hon. Chief Minister has
launched Mission Suvidya that will ensure the quality of amenities for
scheduled category students residing in hostels of the Scheduled Tribes and
Scheduled Caste Development Department. Coming back to the provisions of

the Bill, | have already said that it was a necessity to extend the Constitutional
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provisions. Since the Bill is not only in the larger interest of the SC and ST

communities but also in the national interest, 1 on behalf of the Biju Janata Dal,

support this Biil.
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QRIRT 15 WIS G715 T8l 3 bt G faall, ad T 28] war &t & A F fepar | &
ST TRV ATEd) § SiY aE off SRl & & R o 7 a7 g2 8, 99 ol F ey
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3rrot off BENT F Wee gl gar & il el o) 4 et & o e o 2T aga udl-ferd!
2, 8T Wex EeR o) o, 918 il JiA7 ford, didbier fHr ford, SHieR =
fore, gefar i1 fore, ame v, @fcreR i, s A1 fored & 1 Sirferal & AT a
g oft foract & 1 a1t forey off diel 81, 3975 BR1 & v, TR b Aoy B Rd
BI, IR g8 IS T P & A1 Hoiqd] T P & | Tel 99-99 LRIl & dler drel
AR, g7 Sl & T O ORIl B o 1 Afe &7 I oS fddTaT @ oie) 31
S, oY B 16T TS ArhSchy b U} el YRT 6] e il | GBI cpal T

« B AW SINET & Bl NSV @l §q faerr &,
ARTAT & AU {8 9 U0 IR r A1 ST &l |

7% af) BN, 5T 311y el TERAT 3T TE 3 TREIV F IR AvE W WA @ | 301
et die a5 & forq 91aTg 7T IR | T wiféal & FHdesT BT wredi g |
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ST FNET TS (TTerTon): eger ofl, Tduery Sfdam & Preuer gl aTey
HIT I SeRge] ST o TR A FeuRcre &1 g A YDl IR ek aedl & &
AfdY & 1263 T, 2019 & Tl § 531 39 foar |e v & Hier far
& 1 9y & 1269 Hare J SATRIEE P A § STRET &7 UrgHr i, aife
SRR WTTfeT, SrRIfere Sionifer qd Ot Tiel & il el S feil-iered § axmey
TR 310 AR BT AT §77ehY 9 cllebaia o HISR H UReR T e e & 3R
O TS & SN & f&dil & oY &7 dlel BT & Ao F 3 g faar
DR & T WG A | uE] PR & G st F T Y FgRgfEd Sl @ fog
SR Hie dleris I Ml gla ed § | Aoy Ugel 8ART g8+ 1T a1t b
USS SreeE de @A Tl St 7 WReR Bl $ Ueed ol TN (HATE |

YHR F G & 1263 TG & A8 ARG Sy o SFRYferd il
ésﬁaﬁmaq‘%%vwwﬁgﬁ:waﬁwﬁmw%m% | 39 Bl I IE
¥UE 8 fob YRR QRIS SHufcriviferI &1 omifte w0 3 SRid 9rilan! g91g
g & fofy U Fedep e IST & & | H WYHR @ SfaiTT BRIAT TE! g Ib U
SRR & &F F QU ST %@ STRerr @1 ot THAEST SR Twet ) ol fa
IO e b7 H oy Dl TRPR & =id 3 drel TGO [T G Feqm3ll
SR ST YfaaT, Reh Ual, §p-cIfm o [Ta9 AR FeATe U iR goa-3HT &

3SR YT DRAT ST b |

AT STeAET i, g5 2018 & 37bS & IFTAR 379 Jeb 9000 b I Reh U
e e o F @il & 1 e g Rep 9al bl ofeq A Sfed §ep-ciT &b qread A
Y T Sy Al THAICET AR SNaRiT & @RI 5 foly 3TIREm &l o Qieles &y
UET IO | ET 8L 70 Wiel F §AR &M ! off gfau] 981 ygd Ui €, 4 o B
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i) | g ATy €1 H g o) @ are 3 foll sl afiR () freror e o
3T SIINEFUT bl off] &R feaT ST @1 BN @IRT g8k Sflad Sff uieh | gel—ifa w
3TRE] UTH &I T O TR Rep o T8 & | R R et i 53 fREU] bl off
FETS @Yl F HRd WRPR AR T3 St T Fger-dgd AR e | D g e &
Al &1 =TT et F 3R FEl AR A WY Bl I b FTeT WIS &

AT Sl IR €T W &l T B B UTET | =Yl |

SHRI BENNY BEHANAN (CHALAKUDY): Sir, this Bill has got two parts. One
part is specifically for the extension of the SC/ST reservation and second part
is about the Anglo-Indian. | support the first part unconditionally but | have
serious reservation about the other part regarding Anglo-indian. Sir, the idea of
reservation is a noble path shown to us by the founding fathers of our
Republic. We remember Mahatma Gandhi, Baba Saheb Ambedkar and Pandit
Ji with gratitude. Let the present Government not try to get the credit of idea of
reservation.

The hon. Minister is a learned lawyer and a very experienced Minister.
When he presented the Bill, | am not saying that he misled the House but his
explanation created some confusion. It is because he said that this Bill is for
extension of reservation for SC/ST. But the Bill in the long line after Clauses
(a) and (b), says, “for the words ‘70 years” the words ‘80 years’ in respect of
Clause {a) and 70 years’' in respect of Clause (b) shall be substituted. It
means that you are extending the reservation for SC/ST and you are cutting

the reservation for the Anglo-Indian community.
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At the outset, | wonder where the Government and the Ministers get
their data from these days. Does it have a mechanism to assess the data
including that of population of the country? | ask this question because today
on the floor of this House | get an impression that only a few hundred Anglo-
Indians exist in India. Fellow parliamentarian, Mr. Derek O’ Brien asked for a
separate head in the Census to track their lives and numbers. He said that
there are five lakh Anglo-Indians across the world and two fakhs still reside in
India. This is as per submission in the Rajya Sabha. So, your explanation is
not correct. | invite the hon. Minister to my constituency and also to the
constituency of Mr. Hibi Eden. We can physically show him more than 10,000
Anglo-Indians. They come under the definition of our Constitution. Mr. Hibi
Eden and other people taiked about the contribution of Anglo-Indian people.
There are people like Mark Antony from our community who are there in every
sphere. There is a foot baller, Mr. Michael; a cricketer -—- Mr. Roger Binny; and
a billiard champion — Mr. John William. They are all from the Anglo-Indian
community.

Yesterday, the Government assured this House that they will take care
of the minority population. But if the Government fails to take care of the
interests of the microscopic Anglo-Indian community, then how will the
Government protect the interests of the 20-crore strong other minority
communities? There is an agenda of this Government and that agenda is not
‘Make in India’ to make India a Hindu Rashtra. | oppose the second part of this

Bill and | would like to invite the hon. Minister to my parliamentary constituency
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and we can show that the census figure with regard to Anglo-Indian community

is wrong. Their population is two lakhs in this country.
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"SHRI RAMULU POTHUGANTI (NAGARKURNOOL): Sir, I am fortunate to
participate in this discussion on 126" Constitution Amendment Bill, 2019. It is
auspicious occasion that this Bill is being passed under you supervision. | also
congratutate Hon. Minister for Law, Shri Ravi Shankar Prasad for introducing
this Bill. Sir, it is appropriate to remember foundihg father of our Constitution
Dr. BR Ambedkar on this occasion. it is a welcome step that through this Bill,
reservation of constituencies for SCs and STs will be extended by 10 years
upto Jan, 2030. Our party heartily supports this amendment. 84
constituencies for SCs and 47 constituencies for STs i.e. 131 constituencies in
total wilt be reserved for SCs and STs for the next ten years. By extending this
reservation we are paying our respects to Dr. BR Ambedkar.

Sir, it is a political need but these oppressed and weak sections of our
society need to grow socially and economically. To ensure overall growth of

weaker sections of our society there should be effective Government schemes.

) English transiation of the Speech originally delivered in Tatugu
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AT arefi SO e (FERTHUR): A1 ateae S, # el el A diedi ® 1 Sir, |
am finding it a bit discordance in the Bill. € & &, Teit SRed @RIICT 1 42T &
AR wel/gE] o RSder &1 10 Aiell da dg B J2l & | 85 THl/ode! Rader
DI SR TS| b AGT o folq AEHT & | & e [T & ob I7epT i i, effehf
SIET WAl gfEae pRIFTT Bl HalTel IIaT &, o $HY & fauy & 1 g9 wed ¢ o
il & HRIFET Bl I AT BHT TR 1 H AT St A Rk TR | aredt &
for vl gfeom el &Y 399 8l g ard I, adifdy ofF die g Al G el
FRRALT W= i B, T 89 &l WTui? &5 ol U] VEHIIET & NSAderT 3
& AIEH ¢ UaRICY & Tory 152 <11 978 8, dE Ol & | SfeT A Ul gf$uA
BT A 8, S0 AT &5 U T8l < Thd €, 99 I & FAT e AT Mgent
heiaell gt FARfhdI= ST TRy | uger o § syl @e o (¥ arfede &
SR o et ¥ e v ) AR SR | o BT R
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oY I efepR URNE : AY, §¥F Hecqqul WAy Hee fdtue W 9gd & Qe g9
g 8 | F ol g ae] &1 e Be TIEaT | Sre AU |19id
e & | oI &l g A g R el 8 | H ol & J al A8l &, etfd
TR & SR I T IR TP e ST el | §9 clieh 3T 6] U a5 I8t
faehvar o & fo a8l o & & RepiS H g8+ Qe a1fties e 3 8 | oy oo
WO Y g AT & G g84] iR dfear 3 aiicRde fhar g, § 391 9
AT &N |

Tt it ofl, S off, SR =147 S sl sritrr gee i, & gHr ar
At &, serg I el orenT i £ 1 31 S 59 WS & A Fexd] #7 AR
9T U & STREUT ¥ 3R] 8¢ [aw! & i S gaie Ty <l 8, q37 off i<l & 1o I8
TRV feedel Hal & SR 9! IR g1 Arsy | {99y w0 F § <. &1 1dia, <.
oIfH8T QST ST AR ST Giiar e St a7 # e o1 arsar g | st
ST AT off 7 Qe 1] IaTg, U §rel SER I (<l & 1 T8 YATd b FHY IS Srel!
&, HftpT Rl ST uich deer Ty IR ST TIRed & RET & Y g3
TRE @ ufdidg & 3R g7 & | U8 SiNerT el ] gSTaT VI | .. (SIGEF)IR,
#fT s AT S B TR H &SP detior & ferg ot wiReegemer dHle 91 8,
ISTes TIged PHIYH ST & | . (THH) 87 HHCHT A PH B 8 | ... (STIar)
AR STEET: A e, AT 199 J (Ede &) e o ST 87 Je & 3ieY
M H fsde T v |
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T aTeger: WAl off, febwi) of R ey @, i §3e OT WS BN dlaTd &,
31T ST SA1E Ad < | Ieh] Bl q1d Afdhe 78] Bl &l & |
.(A9HErT)

Y Xf QiR UATG: Sl WIE §99 A9 o) T 81 9El 8, G {3l Sigay 3TISa Gl il
T 37 RET & 371 I TUIH el bl 5ol 81 RaL & | d 98T &l HEI eleh o |
N7 ey B o O Qifer it o DR 9, ¢ ol @ed 8, I alord @l & 9, gafery
I QAP YIAT & | il 3T H HlGa S T BT & U H Sl & 1D d ST
HAET & dOVET AT O gl I ST 99 & Al & TE O JEaN o
AT SADT TTRAT GTRIT 7T AT | ol aragen? ST & T a7 3177 ahebl <4t
ATggd a1 ghl & | a8 S D HEF I, a9 1956 H ARG € SR 3UH ALBR F IThT
RS Yot Fal ST | .. (SIS A9 T | (cagrne sl [E Sl
i TRER off dr I&H A9 UL T el a7 & ot of R apTuelt o e a W@ o,
9 1990 T Iep] HRS I AT, it anum J8t [ar o, ag g off Repid ur syt
AfET | TSR Gcet 1950 § 1Y, S WRA @ g1+ 311% Sle dlet o, FHB] HRT el
1991 # fiydlr | B o garT 5l - REFEII@ | PR URER & AT ye 357 &l
A Il off P 31t et araft o & 8l | L (SauT)

3R A1, 39 S & (o F et Fe M PRaT 8 | 39 48 STy, Y Fuy
& eHT & | H AT 8 [ 1947 A S1Udt WRER of | Rder o, afae S,
TR ST AT | (FuE)d J R SR 25 | gR-R Tg el 1T i g
3T TS A Yl 8?7 N Ticear 368, s Tfgar dare 8ldT &, 3114 Sadr
RY AT 39 AMfEHet 368 BT U WIS &, 52 7 54 G & Qi 584 [d-5a7 9 16
AT ATECT € | TS o o 195 fag @NT ug % v ER |




"Provided that if such amendment seeks to make any change in

(d) the representation of States in Parliament, or ...”

NRICY, e TR Ui vey Bl dRiec e+ TRAT USTT | AT oI &7 Jg
31U B, 37RO AT ST 3779 &7 9 Urg il O 1o 1 7 Sl S 918
50 UWT IO O aifuerdR @l fdewrs wxAr uST, fhe ag udr BRT |

Therefore, there is a constituiional mechanism of consultation with the State

Vidhan Sabha, and the whole poilitical process. So, you need not worry about

that. That is what our Government will do. &R, 3Fdga’ Bl F7d dedl 1 J Florr
dIEaT & | & Ry% I8! 981 @l [ I T He 9y, 59 89 il
TR TS Al el 7 I G [ar, ST 3 fawie St T gaqmm o, 98 g9RT
RGN F [T | T8l 98 U, SE fiea! 7 98 I8, A8 d o T Bl A% § ol
T} ST8] UR aTFereepY &Y URT I Ueh ISER] TTA b @Y 5 & & arcl @l | H
e 91 AR el IEdT & (95 o Megd wet el far 849 S f2ieT & aifh &
fob @ HT/ed Y. ol 1A e =gy | 3 S 3T T8 TeT § al 3 aredy df
TR E | I G F < <o D q1hl Ha17 el Ty (BT o, Hig &1, SISl
1 Y, 97T S HERI 81 iR 1! vt 5 <o &, ¥ I} o7 T T g | e
81, ST ST SO & TEH ST & SR Sg9ier Rig, 7§ §7 0! &1 R BT
g | ot ol IR W I8 919 AT T § | TS U A1 SR pEnl & | gE 9T a5
BT 5 & AT PHET TEc 8 1 59 sHN) TRPR AR el @V gut gAd Fetr ar
& W 95 B A1 T, S eford T & AN 2, SFel AR BT /e
ST | TE HI B IR [T |

e

e
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18.00 hrs,

ARG, q3¥ VA It 3TR HEl &, U8 Auy a-arR Arar & ¢ A e o -
TR G oI & 3R IRG B Tl 813 HISE B ©iE TREUS B 9F (ORI & b 5
AT S ) SR axd B O 39 a1 b fer @ fd owell, gad, aaena,
AR IR Sas, Gt @t M ST Ffey, @ifds SfSiadt & @it a7 Rusicer
B 1 sfo B9 Ale ST S SRRy AfdRy |Y At 9T %8 8, 39 WY i ge
W | H e @ aar aedl & & 9ad off 81wl ol @9l et Rader &,
s & ol ot g | U AN I & ¢ S A 9 [T O AE ae el g
{5 ierforaT Ewed &7 89 JU 19 90 2 IR 993) &9 o & 1 @S g
e o1 136 818 e o agd & A1 5ol off 2 gges BT ¥ &, g8 i »1¢ ugd &
3R 3R SITE IR i o ) “Araredler g7, a8 &t AT 87 R Y Sifdrer &Y
g, oW AR Fram e | (uayF)

HEIC, % Il S T TRBR = HaT @l [&a1 & | W el 9l A
f7 21.3 @RI BRI T Hst A [&ar 741 §, 3G ¥ 55 percent beneficiaries are
from SC, ST and OBC categories. U& 9 ¥ [CRIWT & | IoSdaT GIaAr
TG FRIS YA I} ol B I srieher feal € iR Wb 50 percent beneficiaries
are from SC and ST communities. 3TEC] AMET, ST ART fa9TT &, I3 M I
ey P & | 9ud qad [Sioee widy e § 1| I9d Jreum 9 3.80 o wEdt-
TS B, 27 BOR Tl sevugdd £ ofiR 13 Bk wad) SewifR € 1 BT weew )
PIRNT BT & | . (CHAYF I G 30T 59 G1 IR a8 14 & &5 v 1o afig
e Trae Sl TR @A 8 1 g ol & 9 [PeTe TEe 8 3R e o g § |
U @ el &7 38T HERTSE 3 AN & AT & iR e Sy g am E | ol
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aferd URaR I M1 &, 98] Sa dreaR a9 | 31T i S ' § & gfera senmadd
T & 31N O H S7ep A1 4o H 331 & Al U T fergea ™ o ST gl fexgril
<A1 & | g it 19 B) RET & SR TR AT e bl SRav 8, TS 91 PEeT TTEd § |

A, dBArT D IR N B W7 | JHAT e BT WY, T uY F 3o Tt
w1 S fie dY, |letdt S 59 q1e & RRar o e a1 &, s a8 v
vl red] el Al & eredar & | @i T o HAY & AR o H ot g a1 @l
XY &, HTehT U=l T YRT T &, AR WRAT =R, WA & Sl bt piferer 8T | gg |

HTUe] 95T fSTHAT & FT g =iEch § | Sir, Kanimozhiji asked a question

about a particular scholarship.

SHRI KODIKUNNIL SURESH: What about providing reservation io the
Scheduled Castes and the Scheduled Tribes in the private sector? What is
your view on this? ...(Inferruptions)

SHRI RAVI SHANKAR PRASAD: Sir, hon. Member Kanimozhiji asked a
question about a particular scholarship relating to Grant-in-Aid in Tamil Nadu
for the Management Quota. | would like to inform her that there was some
ambiguity as regards the definition of the term ‘beneficiary’. Now, a transparent
process has been assured, the ambiguity between the State Government and
the Central Government on the issue of definition has been resoived and the
Government of India is in the process of releasing Rs. 384 crore for 2018-19
and for 2019-20, no proposal has been received till date. Therefore, this is the
up-to-date position as far as the scholarship part is concerned. | thought | must

clarify this point.
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TR, EfeTcd T &) 3fSTT & 12 Iru™R $l G &Y w2l | 297 D) §2F g A
81, I T SICATIR §37T, TGP AT GELBR 83T, U8 g Y g & 1 el &
TR I3 &N [ e T SRR & 1 3Tl & AF-AR G ggel gy ¥t
PRI ofT, 3N 195 Tog ARTae Sit 7R |ie 79 R 2 3R SR 813 I di s
fafeer 1 IgreT o | g8T IR =R 72y Hermfer eeufc it & 3R g =rareie Sif
ff & | 3 T e o i g R wet 4 QUi $IE, 818 BIT, YING IRSR 3R
TS WRPRI bl FHelde B de & | & ad 2018 3 SI Bpiet & eHe arsd
G g fehar o1, O T8 gl 71 § & o) 3R SellehR & Pt I a9 al
TR F 9T BT aTie 3R ©: T8N A eraer uvl s Wiy | IR Rl 3 g5 &
|1 getleeplY fhal &, a IS [T Bl & F97 & | 19 S!S 8, I8 P
yIg fan T & |

Aele, 44 T g8l W @ET & Sl e offeew o S Wi gv & | 4§ &
IS & T e 43T ol Ut [T Gil el & | S)iapT J1el U 8l 7T 8, R i
fiar o) o O STIRERe & e H R BN fsT | OH i ES Bicd & 9w
SRt @1 off U forg S 38T € {35 ony 59 ara & foar e [ ayads s @
BRC &6 B &, IHT g B: TEN § g 81 91, § 97 PRT e O ¥&T § |

AP A1 2 GRS B 1,023 BRT of Pl Y 47 & 8, [5G oI 450 R
EART BT TS 2 | 160 OOR &1 U & AR §1dh) UR <4l Tt 8, 31elT I 704 BT
dpacE g Ayl adid I Siea A Siea G B g (e He |

FARY Gac-T T AT de-1 7 U {20l Tbe BT & 1 F S R &
g 1 gg FEl g aney ¢ G A g 7 g ol ue e v arm anarg |

31T & H qRE b q&F AR ofl i Iga NG B[ dAigal g | Sai el
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& fob 19 el felopel HINY | 89 @ANT A1 FAetad &M dv | &9 arll &l [
a8 § BIfdra & W SR IR P cllpds H ) Tel T & & g o gl
el €, A1 99 AN & e g e e, difafees, wgfeert, afrereR
AR WfeTgTHe Aeeh! el § @I & TIMRT | 8F g8 I 3T A ¥, &9 I8 a1
PETHAET & |

TEICY, ShIHT ok @) TG bl N8 & | H a5d & 5T I 98 e disdr € &
SR WRBPR bl W G5 A6 & | oll [T CHH)/TEE] T &, ST shiH] aRR &
Dl Te &, Fifep a8 {Uws &, g8 Frond aeid d WA W@ & | g3l sl
UR ShIHT o1TR T aTet AT Teddd & | H o9 et o aqun e Holl off & IR & 3iR

ANHR Dl HR A fefegpel At SRAT 9167 &, | 6 S-SR o icied SR A
GG & U d(c 5 Dl ST & | & el Sl 48l T & | St ol el F off
TEE o I AT TS 8, o) TR WRER P AR T Ig ATH-AF Pel 14T & i SCs
and STs are, as a group, extremely deprived and discriminated. Therefore, the
entire community has to be taken into account. Let us not segregate.

Heley, # S9! AT I 3T U 919 Dl d1ew 3R T & 2pifcien iy
SigT 9 g usia & | H Oy &1 RRiad of | F gReg &1 Rt a1, F Sl
AT T AT o7 off | A T off 2 VIge Uiaefdee & wu o [ g |
P% AR Eford IRER] 9T ST 85l BT B o1, H IbT ST H ST Bl AT | IAD
e It i, 39SaN off B g & R F 89K I8 TIseR &1 & | 39ioN, 89
SR UMETUIETT & T8 HHT & 6 3 4R T I Al ol e fdogpet &1 dgfa &
B &8 UR dt-of) it e e 1 Rorder ) a1 UTgde TdeN b T e g R 1 |

think this issue has been debated many times. We have been sensitizing the

private sector. You know it very well. In the case of Corporate Social
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Responsibility, we have insisted; in the case of employment, we have insisted.
| know for sure that many private sector units, on their own volition, are doing
good work in promoting the cause of Dalits. | specifically mentioned the case
of Dalit Indian Chambers of Commerce & Industry. | know for sure that many
big hig companies are giving a preferential order to the products made by
these Dalit entrepreneurs. This work is going on. Therefore, we have to do
more and more to lead to more empowerment to them. ...{Interruptions)As far
as the budgeting is concerned, | can tell you that the Narendra Modi
Government has enhanced the allocation to the SCs & STs development in a
very phenomenal way. This [ can assure you. | cannot go into the details. All
are available for us.

Helez, AP U ara THeHT g, S A a1gHl amRfyes fewgofl 7 &7 off
YR BT HGET 99 gt 7 Difdtfede. . (@@ TIRd & Afeus g9  arer |
qifeifeerer RurdlerT Rt Gl ofR 6! &1 3T o | 39 g &l AT 984 Siko)
& | I8 greht et dleifore RutderT fearar 1 amfdae 16 o [Gar & ik anfdaet 15
¥ fearg 1 afd anféaat — 330, 331, 332 3R 333 4 1 Gifellc et Noider olle
T 2R [T e 7 8, g8 Rath Rl ofiR vt @ ear mar | a8 9 I o
foraT divgerer 8, Iwe SR T =T 8, a1 G4 o i oies o o 84 WIS
T & fow Rofed B aflv 47 dic widl & forg o€ € 1 g ¥ e e
oNefITT AT ET B, AT T ax 79 folaT 8 | st a8 &, 3Nl a3 ¥& & ailv g9
NS &7 F&g g 211 fob Rutd S ol e H [ 99T 3, of /e 30T H IR0 &
PN BT 5 dfed I A il @] & femRigee vgt 8, U <8 dilefewer sflexfim der
T | UE gE R BT AIHA & (B 70 HIet o 1S W@ A3 oAleRfO ad & | F S
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oM aay Nt g, s i Mg | dSu S eeaa s aE N avd £ | T
T IR BT oI & | 9% ST ARG qeelld o GTd b DRUT & 397 ARET Y
ST et < fofv afiv ST 9g T 8 | 9 et & fob 9 e 7 9t Fe T g,
g9l & 9= 9T @1 e aRa & | 3afot &Y 3 weRdY vg vad) & RedeT &
TR A peT & |

A, 31 GO T8 W ST €, ORT R 98 Tl 85 € - el SIS Bl AR |
AR, W A1 31 9 3o offl & | B ol T g 3 dieT, P8 @nl 7 8uR
e | oMb B 3o 99 URTETRae ifden denee o) of o o ® & oiv 3 gt
TE TSRS 1 RIS T8 1 20 IRIS ISeS PRE §, 10 IS ASYES THed & |
1! fifar ot Sk gl w9 9 8 @Ry | G g8 UihET Srelrisr T8 8
Fifet | “I support this Bill." TR, 318 F 3 1T 4R 3711 & fob ¥ ear fos 296 Tl
ST AT & qad® & | IR, 39 W A 950 Rears oY g3, oo A 3 e
P | P& AN A e [ Huclle s E | @R, 31 U g gars o, H a6 F
Ug BT AT o IR H R A 3y A Iqeh! WG fob S F8t A9 I e,

W, i ggAT IRl § fb I 2011 & I & qdifde YRd F dsges dred H

AT 20 PRIS 13 7RI 78,372 & 3R Agyes greed &I TEAT 10 TS 45 A9,
45,716 8 | Sid A9 {2011 H 98 &g, A GG SId & | AP oF A9 a2
296 TM ell-gfeam &, AT g ela & | I8 P &7 G 87 T8 T3 WA 7 T 37
g 1 W, g9 SR 91T 3R el 8 {6 § GiF 3R fRaR & gy a1 59 9 7 S
[cpT2amer €, 8 S¥ept ywotere a¥ & ilT, 9 1951 | Ieh! T o 80 &g 2T |
T 4 o1 9 U E SN T BRI BT Y & 1 AT areder HBied, d9d, All india
Census Act, 1948 & TR 1T AT Y | IHDT Ug ool siffeerier & [ a8

Q9T & SHaT @l AT Y 7 fod= ool 8, opam &) &, fea argdiew £, a8 9
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FRa & | IRRER SRe df RUE =X U 2, 39 8T o7 INRGR S7Rel & ST
g gaET & 6 5 <o 206 Ual-gfeuw € 1 . (auT) BT 31F &, SId B e
g |

o Ua T 9TQ df Ay Slep 8, Fleb Well-5ieaT & g H b 7 Gridep Retee
T eaflv gg T & | T Sid A8l & 1 9, IRRCR Tl 3iTh 33T va

ggcf 2 Rorian el &, g8 § der Aiedl 8 | WY, § b &1 SR da-r A o o

919 FedT & 75 Who are Anglo Indians? SfIeTT & 9RT 366 H T8 & | ... (SUqHT)
Sir, | am reading the Article 366(2) of our Consiitution. Which has

defined an 'Anglo indian’, which says:

“In this Constitution, an Anglo Indian means a person whose
father or any of whose other male progenitors in the male fine
is or was of European descent but who is domiciled within the

territory of India...”

ar Teil-gfea ggt & e e Sl ar uvgr & anified 5 9 @18 ke
TR fEAT & BT 8T | ofd TR SHTSIE gafT a1 T 9&l 8l | cifehT ammieva-
ST @58 GINT faeer =rey TV, &S & §TehT YHIT § |97 U | Tag 598 & P
UReRY @l ST € STel uferl Gar-f$aw 8, olfd 3Tl ¥R enel & a1e
PEcdl & | $9fIT 39 IR T8 IR FRG TSI P Dl IS 5l T8 & | AfhT TR
Raefrs @ oTcl el T8 | AT AR ST T, 31197 § s T BRal &, Tl

Fulla} oy SR BT ST B 1 L (ggur)aresT Yiv | H 58 A & 9 1@
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waeeliet v @ TRAT A der dreal & | aNlfdeei 336 Ge anfdad 337,

anfédel 336 T- Special provision for Anglo Indian community in certain

services likes railway, customs, postal and telegraph of the Union shall be

made on the same basis as immediately before the fifteenth day of August,

1947. cifen a7 forar 31 o7 fob 10 16T & a1€ T8 WM 81 oY - provided that

at the end of ten years from the commencement of this Constitution all such

reservations shall cease. SU¥T &, 3Mfceet 337, $UH =T forar g3y o fa WA

§iSa 9ifare eeITHT @7 TR TR T it | &ifdeT s = (o & (6 a9 |1

& qI¢ I8 IS AN HR ST | 3R §19, 319 907 AU | 3119 Iy, S F «ief a7
§ | U ¥ 55 WIS A Y I fhT | FEE 3T 1950 H, 3Ue! A6 § AT |

9y 1950 & 1S, 7 ATA & 1< 3 3T I URSH, e &I URSH, A
UREGRT @) e R [T | I Toiheel SeTicyeM 6T I dT & o< T |

1Yl WP  fbar, T& a1 YT ST At WISl 781 88 | AfepT 3Tl 5& Ih!
T 296 81 TS 7, 84 Wth IE oET &, ] [9a @ 32 & A Jnget uRer 8 <8
8 | I8 B Y a1 & Wig! MU AT | ... (e ) al e} @8 | .. (TaE)

AT SR IorT SR U e el of fob g8 T HE o Ansr | ST T, Uet
SR .. (STTUEY W), T O) 3ITTeh) e o o foru 83 €, aif Wty e
ST & falet BT el I A | . (eHae)

STT Y 9T URATS : 3TouT 314 dfoy | 5§ G55 74T | Sir, the simple point which |

am trying to impress upon all my distinguished Members of the Opposition,
who said that we are anti-minority, is this. They took the name of even the hon.
Home Minister and referred to yesterday's debate. When you are alleging

against me, you forget your own duty towards them that you completely
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obliterated, if | can use the word of Prof. Ray, their rights for posts of customs,
telegraph and railways. You obliterated their right to get Government grants
for educational institutions. 31u= a¥ 1960 ¥ @& @1 & {1, g9 9 Sl o1 |
.. (ETagT)

PROF. SOUGATA RAY: This was in the Constitution.

2 T 9 IS : AR U ST AT 3TEeT off 89 T $Ha-T el 6 g <9
& Tiel) ST T &5 @R T Wil e B, 3T 81 T TRl T2l & | 3Few!
1T & | 9B 3IET Thel AR & | 370 TACHHT o & | they eIl ol 9
gebiet o} o 3N ol T O of e ek e ol & | AR URT Shep TUIHT T aqiE

=S WY I8 @8l fd: “This reservation or nomination for SC and ST should

not continue beyond ten years.” I8 Il A FAIC & | TP ArA &) oftovd & |

My very good friend Premachandranji, with his bright parliamentary
career, today pointed out certain things in the field of law. Now, kindly, read
with me this particular Bill today. What is the Bill? The Bill, in its Statement of
Objecis and Reasons, mentions the existing provision and in paragraph 2 it
says what we are doing. We are going to extend this reservation for SC and
ST categories for another ten years. Therefore, there is no confusion, no
ambiguity and nothing of that sort. Then, you also challenged my drafting skill
and that of my Department. Therefore, | would like to very gently remind you
of our limited drafting ability. Kindly, go to the annexure. What does the
annexure say? The annexure only quotes the existing Article 334. Itis not a
new provision. Therefore, we have quoted the existing Article 334. There is

nothing more. In fact, | would have been accused of misleading the House
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had I not guoted the annexure, the existing Article 334. What are we doing?
Kindly, turn to the Bill. In the Bill, in Article 334, we are extending Clause (a)
for 10 years more and we are keeping Clause (b) for 70 years. Why should we
say this? It is because 70 years has not expired till now; 70 years will expire
on 25" January, 2020.

This new provision will come into effect after 2020. ...(Interruptions)
Therefore, the Bill is straight; the Bill is unambiguous; the Bill is very categorial.
We have clearly stated that &7 $9&T AR & ® & | We will consider it. But,
after ali, this House will have to take a call one day that this nomination of two
Members is extra. If you see Article 334, it is beyond the number of 81.
Therefore, under 543 numbers — beyond that — two have to be added. | have
already said and [ hold very firmly, in many States there are three, there are
four and there are five Anglo-Indians. Therefore, a call will have to be taken.

We are considering it. Let us leave it there.

With these words, I ag faFaar & @e=1 @@ for a8 WeiRie ffa & |
31T BANT R AT Ye T3 Sff 1 3parg o vt T, .Sl SR afrd af o
Repra & fAu Al & | § oirt age [@HEaT & @eT Sig (5 91 I Ugell a1) S
P G T U J SiTeiy 3T 2, 98 &1 &1 I 8T o, 5T J el b 4y diic e
o IR, Tl T & ITEI Fehep) YOI [T, e ol T 1T | IeTepl S Ao
B3TT, 34 39 AT 9 91 & | Ui o ¢ off, S8l BET & BIRT WRepR
Tl 3 forg gRf, ARl & forg 81, J @i w6 | sl are aig |iel S gue O
A T, sfeTe ST 7 & R Ak stfers aga @ S, @ife SHar a8
2T & o g AIS! S &1 GeeR H (995 a1 Fal A8 wia) &, oH T 08 Jae ot g,
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At o of] feRlT | 319 8 Siicepe MU &, 31 319 @I 44 I 52 BT &, el 3R 99
WRIC | AT (e BT gAieiR iy, iy 9gd o6 8, offdhT a1t & foT &9 |9
AT Flela 39 Ufe1iyar Jera &l O’y &, 921 W fa99 ol & 1w, 39
3TYehT HIHICT &, SITTT 3T STHT oAdl I 1T, $9e foTq 31uenT gans |




, 10.12.2019 123

AR 3Tee] : AR MR, $69¢ 9 & § W @) a1 3 qaad & fog
frar eg <&, § 997 Pl 98 YR eReAl TRA1 E (5 I8 U AfderT G e
&, N 9Y A Hd- TS gRTERI |
31T Y-8 (ATaNST) Wil BTIT & |
HENI |
TagTiad Aaar RaféT woet & aR § Tyyor

AR {1 e @l g1 Aeriicd Rapfs 72l e Rerén Reed &
et F e ferail Y 7R T R Sl 3NgE b Wi & | 3Ry 39 T 3
STl ¥ U &, YR AiehdT b fgefra 3 i faf o yael o Haar &l @1 € ar ug

GG SUgh &iT & |

HASH STRFY B 3§ 0d U AR T T YT FoI TE0T BT 1ifey
3R I T I UUITEA] @] HdTeR ST aey | Ofd JI STedE ST Jaa
gicil, a9 3, FERIE, Aaar g &l tldede o, s gH R aeay &
AT & Sl AR foumer @1l & SR et Iod SeliT 3R 3% Arergrer M di
eafe ofl G1g < | HAGH & T AT TERT el T T eaf & g & aml
e U U1 10T | 9 91 DI G SIERIIT ST & (o T T 1SS & g1g 8 &1
gAY | YSAl Fe- & U HIHTYT Javd & A 28 BT Wi U= o 91T g7
3R gael §e € e & S & Wl R 7l of I gel § 9 0 qe | Al s

B @ET & Al BT 37 (I Fet?), R AT @edT & oI S Pelk 3R afe gaam F o

TEl oIl & <1 IS hTAR bl 47 ST | T BT Ll SR d1R FATS o aeh, ST 98Tl
THT T80T & 3R SURT T WISTS 8, I Fig & G S99 a3 & Jobe o




10.12.2019 124

AT & AR AT [$¥%) & SR o Al dod gl d aF geH) Pl Gag WAl
AfFER & |

39 AN PpudT Ale @ (& 3iuds Ad gol 8] &I, Afd, F=R-1, ygal 77 H
T YA A Ueet O e <F foul 81 | g, S T el AT o ae el
g U 120 U &i¥ep A8 W MU gl | A USRI JI 1 3TEe & ST & QT
TP TN A= glel W IUAT 54, 30T dic &@ Tad & | A A Iwey =&
3T & T Uil & H1ET & A< &Y q7 DR ot & |

gqdic |
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IR ereger: 319 3 f9dae qv fdaw e & folv uRaTg by guT & e qaa &
fory e g |

¥ I8 &;
“feh TNe b T &7 3R Fenu T arer fodae o) faR fhar =

clles 1 5 HA-1dHIo 831
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DIVISION No. 1 AYES

Agrawal, Shri Rajendra
Ahluwalia, Shri S.S.

Ajgalley, Shri Guharam

Ali, Kunwar Danish

Amarappa, Shri Karadi Sanganna
Ambareesh, Shrimati Sumalatha
Anand, Shri D.M . Kathir

Angadi, Shri Suresh C.

Antony, Shri Anto

Anuradha, Shrimati Chinta
Azad, Shrimati Sangeeta

Baalu, Shri T.R.

Bachegowda, Shri B.N.

Badal, Shrimati Harsimrat Kaur
Baghel, Prof. S.P. Singh
Baghel, Shri Vijay

Baheria, Shri Subhash Chandra
Balyan, Dr. Sanjeev

Bapat, Shri Girish Bhalchandra

18.27 hrs
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Barla, Shri John

Basavaraj, Shri G. S.
Behanan, Shri Benny

Beniwal, Shri Hanuman
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharat, Shri Margani
Bhargava, Shri Ramakant
Bhatia, Shri Sanjay

Bhatt, Adv. Ajay

Bhatt, Shrimati Ranjanben
Bholanath ‘B.P. Saroj’, Shri
‘Bhole', Shri Devendra Singh
Bidhuri, Shri Ramesh

“Bind, Shri Ramesh

Bisen, Dr Dhal Singh

‘Bista, Shri Raju

Bohra, Shri Ramcharan

Chabar, Shri Rajkumar

Corrected through slip for Ayaes’

"Woted through slip.
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Chandel, Kunwar Pushpendra Singh
Chandra Sekhar , Shri Bellana
Chatterjiee, Shrimati Locket
Chaudhary, Shri P. P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh

Chauhan, Shri Nandkumar Singh
Chavda, Shri Vinod Lakhamshi
Choubey, Shri Ashwini Kumar
Choudhary, Shri Bhagirath
Choudhary, Shri Kailash
Choudhary, Shri Pradeep Kumar
Chouhan, Shri Nihal Chand
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajesh Naranbhai
Dadarao, Shri Danve Raosaheb
Damor, Shri Guman Singh

Delkar, Shri Mohanbhai Sanjibhai
Deol, Shri Sunny

Devarayalu, Shri Lavu Srikrishna

128
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Devendrappa, Shri Y.

Devi, Shrimati Veena
Dhanorkar,Shri Balubhau affas Suresh Narayan
Dhotre, Shri Sanjay Shamrao
Diter, Shri Rajveer

Dubey, Dr. Nishikant

Dubey, Shri Vijay Kumar
Duggal, Sushri Sunita

Dwivedi, Shri Harish

Eden, Shri Hibi

Faizal P.P, Shri Mohammed
Firojiya, Shri Anii

Gaddigoudar, Shri P. C.

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gao, Shri Tapir

Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
‘Gavit, Shri Rajendra Dhedya

Geetha Viswanath, Shrimati Vanga

"Voted through sfip.
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Ghosh, Shri Dilip

Gogoi, Shri Gaurav

Gogoi, Shri Topon Kumar
Goswami, Shri Dulal Chandra
Gowda, Shri D.V. Sadananda
Gupta, Shri Sangam Lal
Gupta, Shri Sudheer

Haridas, Kumari Ramya
Hembram, Shri Kunar

Irani, Shrimatt Smriti Zubin
Jadav, Dr. Umesh G.

Jadon, Dr. Chandra Sen
Jagathrakshakan, Shri S.
Jaiswal, Dr. Sanjay

Jaleel, Shri Syed Imtiaz

Jardosh, Shrimati Darshana Vikram

Jayakumar, Dr. K.

Jigajinagi, Shri Ramesh Chandappa

Jolle, Shri Annasaheb Shankar

Joshi, Prof. Rita Bahuguna

Joshi, Shri C. P.

130
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Joshi, Shri Pralhad
Jothimani, Sushri S.

Jyoti, Sadhvi Niranjan

Kamait, Shri Dileshwar

Kapoor, Shri Kishan

Karandiaje, Kumari Shobha
Karunanidhi, Shrimati Kanimozhi
Kashyap, Shri Dharmendra
Kashyap, Shri Suresh

Katara, Shri Kanakmal

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ram Shankar
Kaur, Shrimati Preneet

Kaushik, Shri Ramesh Chander
Khadse, Shrimati Raksha Nikhil
Khaleque, Shri Abdul

Khan, Shri Saumitra

Kher, Shrimati Kirron - . _—
Khuba, Shri Bhagwanth

Kinjarapu, Shri Ram Mohan Naidu
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Kishore, Shri Kaushal

Koli, Shrimati Ranjeeta
Kora, Shrimati Geeta
Kotagiri, Shri Sridhar
Kotak, Shri Manoj

Kulaste, Shri Faggan Singh
Kumar, Dr Virendra

Kumar, Shri Bandi Sanjay
Kumar, Shri Dhanush.M.
Kumar, Shri Kaushlendra

Kumar, Shri Narendra

Kumar, Shri P. Raveendranath

Kumar, Shri Santosh
"Kumar, Shri Vijay
Kundariya, Shri Mohanbhai
Kuriakose, Adv. Dean
Kushwaha, Shri Ravindra
Lal, Shri Akshaibar
Lalwani, Shri Shankar

Lekhi, Shrimati Meenakashi

"Vaoted through slip.

132



+10.12.2019 133

Maadam, Shrimati Poonamben
Madhav, Shri Kuruva Gorantla
Madhavi, Kumari Goddet]

Mahant, Shrimati Jyotsna Charandas
Maharaj, Dr. Swami Sakshiji

Mahato, Shri Jyotirmay Singh
Mahtab, Shri Bhartruhari

Majumdar, Dr. Sukanta

"Mal, Shri Asit Kumar
Maliah, Shri Kripanath
Mandal, Shrimati Manjulata
Manickam Tagore, Shri B.
Maran, Shri Dayanidhi
Maurya, Dr. Sanghamitra
Meena, Shri Arjunlal
Meena, Shrimati Jaskaur
Meghwal, Shri Arjun Ram
Mishra, Shri Janardan
Modi, Shri Narendra

Mohan, Shri P. C.

" Voted Ihrotgh siip
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Mohanty, Shri Anubhavy
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Munda, Shri Arjun

Munde, Dr. Pritam Gopinathrao
Muniswamy, Shri S.

Munjapara , Dr. (Prof.) Mahendra
Muraleedharan , Shri K.
Murmu, Kumari Chandrani
Murmu, Shri Khagen

Nagar, Shri Rodmal

Naik, Shri Raja Amareshwara
Namgyal, Shri Jamyang Tsering
Natarajan, Shri P.R.

Nath, Shri Balak

Nete, Shri Ashok Mahadeorao

Nimbalkar, Shri Ranjeetsinha Hindurao Naik

Nishad, Shri Ajay
Nishank, Dr.Ramesh Pokhriyal

Oram, Shri Jual

134
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‘Paarivendhar, Dr. T. R.

Pachauri, Shri Satyadev

Pal, Shri Jagdambika

Pal, Shri Krishan

Pala, Shri Vincent H.

Pandey, Shri Ritesh

Pandey, Shri Santosh

Parkash, Shri Som

Parthiban, Shri S.R.

Paswan, Shri Kamlesh

Patel, Dr.K.C.

Patel, Shri Devaji

Patel, Shri Gajendra Umrao Singh
Patel, Shri Hasmukhbhai Somabhai
Patei, Shri Lalubhai B.

Patel, Shri Parbatbhai Savabhai
Patel, Shri Prahalad Singh

Patel, Shri R.K. Singh

Patel, Shrimati Anupriya

Patel, Shrimati Keshari Devi

"Voted threugh slip.
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Patel, Shrimati Sharda Anil
Patel (Bakabhai), Shri Mitesh
Pathak, Shri Subrat

Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patil, Shri Unmesh Bhaiyyasaheb
Pawar, Dr. Bharati Pravin
Pintu , Shri Sunil Kumar
Poddar, Shrimati Aparupa
Pothuganti, Shri Ramulu
Prakash, Shri Jai

Pramanik, Shri Nisith

Prasad , Shri Chandeshwar
Prasad, Shri Ravi Shankar
Prasad, Shri V. Srinivas
Prathapan, Shri T. N.
Premachandran, Shri N.K.

Raghavendra, Shri.B.Y.
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‘Rahaman, Shri Khalilur

Rai, Shri Nityanand

Raja, Shri A,

Rajenimbalkar, Shri Om Pavan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Raghu Rama Krishna
Ram, Shri Vishnu Dayal
Rangaiah, Shri Talari

Ranjan, Dr. R. K.

Rao, Shri Nama Nageswara

Rao, Shri Balli Durga Prasad

Rao, Shri Soyam Bapu

Rathod , Shri Dipsinh Shankarsinh
Rathod, Shri Ratansinh Magansinh
Rathore, Col. Rajyavardhan
Rathva, Shrimati Gitaben V.

Raut, Shri Vinayak Bhaurao
Ravikumar, Dr. D.

Rawat, Shri Ashok Kumar

"Voted through stip.
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Rawat, Shri Tirath Singh

Ray, Prof. Sougata

Ray, Shrimati Sandhya
Reddeppa, Shri N.

Reddy, Shri Magunta Sreenivasuiu
Reddy, Shri P.V. Midhun

Reddy, Shri Pocha Brahmananda
Reddy, Shri Uttam Kumar

Rijiju, Shri Kiren

Roy, Dr. Jayanta Kumar

Roy, Dr. Rajdeep

Roy, Shrimati Mala

Rudy , Shri Rajiv Pratap

Sagar, Shri Arun Kumar

Sahu , Shri Chunni Lal

Sai, Shrimati Gomati

Saikia, Shri Dilip

Saini, Shri Nayab Singh

Sao, Shri Arun

Sarangi, Shri Pratap Chandra

Saraswati, Shri Sumedhanand
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Sarkar, Dr. Subhas

Sarkar, Shri Jagannath

Saruta, Shrimati Renuka Singh
’Satyanarayana, Shri M. V.V,
Satyavathi, Dr. Beesetti Venkata
Selvam, Shri,G.

Selvaraj, Shri M.

Sethi, Shrimati Sarmistha

Shah, Shri Amit

Shah, Shrimati Mala Rajya Laxmi
Shanmuga Sundaram, Shri K.
Sharma, Dr. Arvind Kumar
Sharma, Dr. Mahesh

Sharma, Shri Anurag

Sharma, Shri Ram Swarocop
Sharma, Shri Vishnu Datt
Shejwalkar, Shri Vivek Narayan
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul Ramesh

"Woted through slip
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Shinde, Dr. Shrikant Eknath
Shrangare, Shri Sudhakar Tukaram
Shyal, Dr. Bharatiben D.
Siddeshwar, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Prathap

Singh, Dr. Amar

Singh, Dr. Jitendra

Singh, Dr. Satya Pal

Singh, Rao Inderjit

Singh, Shri Arjun

Singh, Shri Bhola

Singh, Shri Brijphushan Sharan
Singh, Shri Brijendra

Singh, Shri Chandan

"Singh, Shri Dharambir

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan

" Cerrected through slip for 'Ayes’
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Singh, Shri Lallu

Singh, Shri Pashupati Nath

Singh, Shri Pradeep Kumar

Singh, Shri R. K.

Singh, Shri Radha Mohan

Singh, Shri Raj Nath

Singh, Shri Rajbahadur

Singh, Shri Rakesh

Singh, Shri Sushil Kumar

Singh, Shri Uday Pratap

Singh, Shrimati Himadri

Singh, Shrimati Kavita

Singh ' Lalan’, Shri Rajiv Ranjan
Singh (Raju Bhaiya), Shri Rajveer
Singh Deo, Shrimati Sangeeta Kumari
Solanki, Dr. (Prof.) Kirit Premjibhai
Solanky, Shri Mahendra Singh
Sori, Shri Sunil Kumar

Sonkar, Shri Vinod Kumar

Soren, Shri Sunii

Sreekandan, Shri V. K.
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Subbarayan, Shri K.

Sule, Shrimati Supriya Sadanand
Suman, Dr. Alok Kumar

Suresh, Shri Kodikunnil

Surya, Shri Tejasvi

Swamiji, Dr. Jai Sidheshwar Shivacharya
Swamy, Shri A. Narayana
Tadas, Shri Ramdas

Tamta, Shri Ajay

Teli, Shri Rameswar

Teni, Shri Ajay Misra

Thakur, Sadhvi Pragya Singh
Thakur, Shri Anurag Singh
Thakur , Shri Gopal Jee

Thakur, Shri Shantanu

Thangapandian, Dr. T. Sumathy (A)Thamizhachi

Thirunavukkarasar. Shri Su.
Tomar, Shri Narendra Singh
Tripathi, Dr. Ramapati Ram
Udasi, Shri S. C.

Uikey, Shri Durga Das
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"Ulaka, Shri Saptagiri Sankar
Unnithan, Shri Rajmohan
Vaithilingam, Shri Ve.

Vardhan, Dr. Harsh
Vasanthakumar, Shri H.

Vasava , Shri Mansukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Veeraswamy, Dr. Kalanidhi
Velusamy, Shri P.

Venkatesan, Shri S.

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Vikhe Patil, Dr. Sujay

Vishnu Prasad, Dr. M. K.

Yadav, Shri Ashok Kumar

Yadav, Shri Krishna Pal Singh
Yadav, Shri Ram Kripal

Yadav, Shri Shyam Singh

"Voted through slip.
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AT Sreder: gfg & Aeaell|, qa-fme @1 R I8 &

8 353
TEl: 002
3ruiverd : 000

SR T bl AR TR -URET o ST & T SURR 3R A B
el HET & PH 3 B €)-[ETs d8Ha A Wiga 81 7T g |

RdId ¥dled 8317 |
AT 3rege: 3fd W7 Ry U 9 W@ed N fdam &t |

s 2
AT JTeuer: WS 2§ A A1 SRl & dAeT & 1 o 7 Aeiledl o Aaci
& folt R e g |
AT I ISP I~et, TYI G AT FEAT 2 Y& DT e 87

SHRI KODIKUNNIL SURESH: Sir, | beg to move:

Page 1, line 11, —
for “seventy years”.
substitute  “eighty-five years”. (2)

"The following Members also recordedfcarrected their voles through slips.

Ayes @ 353 + S/Shri Raju Bista, Ramesh Bind, Dharmabir Singh, Rajendra Dhedya Gavit, Vijay Kumar, M.V.V.
Satyanarayana. Khalilur Rahaman, Asit Kumar Mal, Dr. T.R. Paarivendhar and Shri Saptagiri Sankar Ulaka = 383
Noes: 002 - $/Shri Ramesh Bind and Dharmabir Singh wrongly voted for Noes. Later on, they corrected through siip
for Ayes =000

Abstain : 000
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AT STeaeT 33 3 4 U PISH1o gRT WS 2 H YR WeTe el 2 &l

G & F9e Aol & fog wEar g |

Y98 FA]T & [oTT 98T ] G SRl 31

SHRI KODIKUNNIL SURESH: Sir, | want ...(/nferruptions)

AT STEET « AT, G [, T 3T FLET HAT 3 Y &1 I &7

PROF. SOUGATA RAY: Sir, | beg to move:

Page 1, line 11,--
for “seventy years”.
substitute  “seventy-eight years”. (3)

This is with regard to Anglo-Indians. | have said that 70 years should be

substituted with 78 years.

qIHHIT 3reger: 3fe Ut NI AT GRI WU 2 F IR T Gl 3 B G &

GHE AASH & folg TIATE |
A FAGI P [oI9 IET 10 T SRAHd BT

AT STETET At b YuTeRs - Juiverd g |
EERIESS

“for WUS 2 {deres &1 I e

ClIep RTHT A HA-TGHTOTT G
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DIVISION No. 2 AYES

Agrawal, Shri Rajendra
Ahluwalia, Shri S.S.

Ajgalley, Shri Guharam

Ali, Kunwar Danish

Amarappa, Shri Karadi Sanganna
Ambareesh, Shrimati Sumalatha
Angadi, Shri Suresh C.

Antony, Shri Anto

Anuradha, Shrimati Chinta
Azad, Shrimati Sangeeta

Baalu, Shri T.R.

‘Bachegowda, Shri B.N.

Badal, Shrimati Harsimrat Kaur
Baghel, Prof. S.P. Singh
Baghel, Shri Vijay

Baheria, Shri Subhash Chandra

Balyan, Dr. Sanjeev

"Voted through slig.

18.35 hrs

146



10.12.2019 147

Bapat, Shri Girish Bhalchandra
Barla, Shri John

Basavaraj, Shri G. S.
‘Behanan, Shri Benny

Beniwal, Shri Hanuman
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharat, Shri Margani
Bhargava, Shri Ramakant
Bhatia, Shri Sanjay

Bhatt, Adv. Ajay

Bhatt, Shrimati Ranjanben
Bholanath 'B.P. Saroj’, Shri
'‘Bhole', Shri Devendra Singh
Bidhuri, Shri Ramesh

Bind, Shri Ramesh

Bisen, Dr Dhal Singh

Bista, Shri Raju

Bohra, Shri Ramcharan

“Voted through slip.
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Chahar, Shri Rajkumar

Chandel, Kunwar Pushpendra Singh
Chandra Sekhar , Shri Beilana
Chatterjee, Shrimati Locket
Chaudhary, Shri P. P,

Chaudhary, Shri Panka]
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh

Chauhan, Shri Nandkumar Singh
Chavda, Shri Vinod Lakhamshi
Choubey, Shri Ashwini Kumar
Choudhary, Shri Bhagirath
Choudhary, Shri Kailash
Choudhary, Shri Pradeep Kumar
Chouhan, Shri Nihal Chand
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajesh Naranbhai
Dadarao, Shri Danve Raosaheb
Damor, Shri Guman Singh

Delkar, Shri Mohanbhai Sanjibhai

Deol, Shri Sunny
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Devarayalu, Shri Lavu Srikrishna
'Devendrappa, Shri Y.

Devi, Shrimati Veena
‘Dhanorkar,Shri Balubhau alias Suresh Narayan
Dhotre, Shri Sanjay Shamrao
Diler, Shri Rajveer

Dubey, Dr. Nishikant

Dubey, Shri Vijay Kumar

Duggal, Sushri Sunita

Dwivedi, Shri Harish

Eden, Shri Hibi

Faizal P.P, Shri Mohammed
Firojiya, Shri Anil

Gaddigoudar, Shri P. C.

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gao, Shri Tapir

Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar

Gavit, Shri Rajendra Dhedya

Voted through slig.
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Geetha Viswanath, Shrimati Vanga
Ghosh, Shri Dilip

Gogoi, Shri Gaurav

Gogoi, Shri Topon Kumar
Goswami, Shri Dulal Chandra
Gowda, Shri D.V. Sadananda
Gupta, Shri Sangam Lal

Gupta, Shri Sudheer

Haridas, Kumari Ramya

Hembram, Shri Kunar

lrani, Shrimati Smriti Zubin

Jadav, Dr. Umesh G.

Jadon, Dr. Chandra Sen
Jagathrakshakan, Shri S.

Jaiswal, Dr. Sanjay

Jaleel, Shri Syed Imtiaz

Jardosh, Shrimati Darshana Vikram

'Jayakumar, Dr. K.

Jigajinagi, Shri Ramesh Chandappa

Jolle, Shri Annasaheb Shankar

"Voled through slip.
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Joshi, Prof. Rita Bahuguna

Joshi, Shri C. P.

Joshi, Shri Pralhad

*Jothimani, Sushri S.

Jyoti, Sadhvi Niranjan

"Kamait, Shri Dileshwar

*Kapoor, Shri Kishan

Karandlaje, Kumari Shobha

Karunanidhi, Shrimati Kanimozhi

Kashyap, Shri Dharmendra

Kashyap, Shri Suresh

Katara, Shri Kanakmal

Kataria, Shri Rattan Laf

Kateel, Shri Nalin Kumar

Katheria, Dr. Ram Shankar
 Kaur, Shrimati Preneet

Kaushik, Shri Ramesh Chander

Khadse, Shrimati Raksha Nikhil

Khaleqgue, Shri Abdul

Khan, Shri Saumitra

" Corrected throlgh siip for Aves.

" Voied through slip
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Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Kali, Shrimati Ranieeta

Kora, Shrimati Geeta

‘Kotagiri, Shri Sridhar

Kotak, Shri Manoj

Kulaste, Shri Faggan Singh
Kumar, Dr Virendra

Kumar, Shri Bandi Sanjay
*Kumar, Shri Dhanush.M.
Kumar, Shri Kaushlendra
Kumar, Shri Narendra

*Kumar, Shri P. Raveendranath
Kumar, Shri Santosh

Kumar, Shri Vijay

Kundariya, Shri Mohanbhai
Kuriakose, Adv. Dean

Kushwaha, Shri Ravindra

"Voted through stip.
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‘Lal, Shri Akshaibar

Lalwani, Shri Shankar

Lekhi, Shrimati Meenakashi

Maadam, Shrimati Poonamben
Madhav, Shri Kuruva Gorantia
Madhavi, Kumari Goddeti

Mahant, Shrimati Jyotsna Charandas
Maharaj, Dr. Swami Sakshiji
Mahato, Shri Jyotirmay Singh
Mahtab, Shri Bhartruhari
Majumdar, Dr. Sukanta
*Mal, Shri Asit Kumar

Mailah, Shri Kripanath
Mandal, Shrimati Manjulata
Manickam Tagore, Shri 8.
Maran. Shri Dayanidhi
Maurya, Dr. Sanghamitra
Meena, Shri Arjunlal

Meena, Shrimati Jaskaur

Meghwal, Shri Arjun Ram

“Voted hraugh slip.
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Mishra, Shri Janardan

Modi, Shri Narendra

Mohan, Shri P. C.

Mohanty, Shri Anubhav
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Munda, Shri Arjun

Munde, Dr. Pritam Gopinathrao
Muniswamy, Shri S.

Munjapara , Dr. (Prof.) Mahendra
Muraleedharan , Shri K.

Murmu, Kumari Chandrani
Murmu, Shri Khagen

Nagar, Shri Rodmal

Naik, Shri Raja Amareshwara
Namgyal, Shri Jamyang Tsering
Natarajan, Shri P.R.

Nath, Shri Balak

Nete, Shri Ashok Mahadeorao

Nimbalkar, Shri Ranjeetsinha Hindurao Naik

Nishad, Shri Ajay
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Nishank, Dr.Ramesh Pokhriyal
Oram, Shri Jual

'Paarivendhar, Dr. T.R.
*FPachauri, Shri Satyadev

Pal, Shri Jagdarﬁbika

Pal, Shri Krishan

Pala, Shri Vincent H.

Pandey, Shri Ritesh

Pandey, Shri Santosh

Parkash, Shri Som

‘Parthiban, Shri S.R.

Paswan, Shri Kamlesh

Patel, Dr.K.C.

Patei, Shri Devaj

Patel, Shrt Gajendra Umrao Singh
Patel, Shri Hasmukhbhai Somabhai
Patel, Shri Lalubhai B.

Patel, Shri Parbatbhai Savabhai
Patel, Shri Prahalad Singh

Patel, Shri R.K. Singh

WVoted Hrough siip
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Patel, Shrimati Anupriya
Patel, Shrimati Keshari Devi
Patel, Shrimati Sharda Anil
Patel (Bakabhai), Shri Mitesh
Pathak, Shri Subrat

Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patil, Shri Unmesh Bhaiyyasaheb
Pawar, Dr. Bharati Pravin
Pintu , Shri Sunil Kumar
Poddar, Shrimati Aparupa
Pothuganti, Shri Ramulu
Prakash, Shri Jai

Pramanik, Shri Nisith

Prasad , Shri Chandeshwar
Prasad, Shri Ravi Shankar
Prasad, Shri V. Srinivas
Premachandran, Shri N.K.

Raghavendra, Shri.B.Y.
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‘Rahaman, Shri Khalilur

Ral, Shri Nityanand

Raja, Shri A.

Rajenimbalkar, Shri Om Pavan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Ram, Shri Vishnu Dayal

Rangaiah, Shri Talari

Ranjan, Dr. R. K.

Rac, Shri Nama Nageswara

Rao, Shri Ballt Durga Prasad

Rao, Shri Soyam Bapu

Rathod , Shri Dipsinh Shankarsinh
Rathod, Shri Ratansinh Magansinh
Rathore, Col. Rajyavardhan
Rathva, Shrimati Gitaben V.

Raut, Shri Vinayak Bhaurao
Ravikumar, Dr. D.

Rawat, Shri Ashok Kumar

Rawat, Shri Tirath Singh

Vated irough ship
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‘Ray, Prof. Sougata

Ray, Shrimati Sandhya
*Reddeppa, Shri N.

Reddy, Shri Magunta Sreenivasulu
Reddy, Shri P.V. Midhun

*Reddy, Shri Pocha Brahmananda
*Reddy, Shri Uttam Kumar

Rijiju, Shri Kiren

Roy, Dr. Jayanta Kumar

Roy, Dr. Rajdeep

Roy, Shrimati Mala

Rudy , Shri Rajiv Pratap

Sagar, Shri Arun Kumar

Sahu , Shri Chunni Lal

Sai, Shrimati Gomati

Saikia, Shri Dilip

Saini, Shri Nayab Singh

Sao, Shri Arun

Sarangi, Shri Pratap Chandra

Saraswatt, Shri Sumedhanand

"Voted Ihrough siip.
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Sarkar, Dr. Subhas

Sarkar, Shri Jagannath

Saruta, Shrimati Renuka Singh
‘Satyanarayana, Shri M. V. V.
Satyavéthi, Dr. Beesetti Venkata
Selvam, Shri,G.

‘Selvaraj, Shri M.

Sethi, Shrimati Sarmistha

Shah, Shri Amit

Shah, Shrimati Maia Rajya Laxmi
Shanmuga Sundaram, Shri K.
Sharma, Dr. Arvind Kumar
Sharma, Dr. Mahesh

Sharma, Shri Anurag

Sharma, Shri Ram Swaroop
Sharma, Shri Vishnu Datt
Shejwalkar, Shri Vivek Narayan
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul Ramesh

"Voted trrough slip,
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Shinde, Dr. Shrikant Eknath
Shrangare, Shri Sudhakar Tukaram
Shyal, Dr. Bharatiben D.
Siddeshwar, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shii Prathap

Singh, Dr. Amar

Singh, Dr. Jitendra

Singh, Dr. Satya Pal

Singh, Rao Inderjit

Singh, Shri Arjun

Singh, Shri Bhola

Singh, Shri Brijphushan Sharan
Singh, Shri Brijendra

Singh, Shri Chandan

Singh, Shri Dharambir

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
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‘Singh, Shri Lallu

Singh, Shri Pashupati Nath

Singh, Shri Pradeep Kumar

Singh, Shri R. K.

Singh, Shri Radha Mohan

Singh, Shri Raj Nath

Singh, Shri Rajbahadur

Singh, Shri Rakesh

Singh, Shri Sushil Kumar

Singh, Shri Uday Pratap

Singh, Shrimati Himadri

Singh, Shrimati Kavita

Singh ' Lalan', Shri Rajiv Ranjan
Singh (Raju Bhaiya), Shri Rajveer
Singh Deo, Shrimati Sangeeta Kumari
Solanki, Dr. (Prof.) Kirit Premjibhai
Solanky, Shrt Mahendra Singh
Soni, Shri Sunil Kumar

Sonkar, Shrt Vinod Kumar

Soren, Shri Sunil

"Voted nrough slip
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‘Sreekandan, Shri V. K.
*Subbarayan, Shri K.

Sule, Shrimati Supriya Sadanand
Suman, Dr. Alok Kumar

Suresh, Shri Kodikunnil

Suresh, Shri Nandigam

Surya, Shri Tejasvi

Swamiji, Dr. Jai Sidheshwar Shivacharya
Swamy, Shri A. Narayana
Tadas, Shri Ramdas

Tamta, Shri Ajay

Teli, Shri Rameswar

Teni, Shri Ajay Misra

Thakur, Sadhvi Pragya Singh
Thakur, Shri Anurag Singh
Thakur , Shri Gopal Jee

Thakur, Shri Shantanu

'Thangapandian, Dr. T. Sumathy (A)Thamizhachi

Thirunavukkarasar. Shri Su.

Tomar, Shri Narendra Singh

"Voted through slip
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Tripathi, Dr. Ramapati Ram

Udasi, Shri S. C.

Uikey, Shri Durga Das

Ulaka, Shri Saptagiri Sankar
‘Unnithan, Shri Rajmohan
Vaithilingam, Shri Ve.

Vardhan, Dr. Harsh
‘Vasanthakumar, Shri H.

Vasava , Shri Mansukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Veeraswamy, Dr. Kalanidhi
Velusamy, Shri P.

kVenkatesan, Shri S.

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Vikhe Patil, Dr. Sujay

Vishnu Prasad, Dr. M. K.

Yadav, Shri Ashok Kumar

Yadav, Shri Krishna Pal Singh

Yadav, Shri Ram Kripat

“Voted tarough ship.
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AR 3TETe : AfE & e, 4 (1S o7 aRere 9 &
g 331
T8l 001
IR : 000

TRECTT, T 2 A TRt & gghe ¥ el IURed 3R HofeH

P ATe] AT & HH F B SI-Ri818 959 A Tl 81 T & |

e ¥flpd 5311 |

" The following Members also recorded/corrected their votes through stips:

Ayes : 331 + SiShri Y. Devendrappa, B.N. Bachegowda, Satyadev Pachauri, Lallu Singh, Akshaibar Lal, P.
Raveendranath Kumar, Dileshwar Kamait, Kishan Kapoor, Prof. Scugata Ray, S/Shri N. Reddepa, Sridhar Kotagiri, K.
Subbarayan, S. Venkatesan, M. Selvaraj, Pccha Brahmananda Reddy, M.V V. Salyanarayana, Khalilur Rahaman, Asit
Kumar Mal, Dr. T.R. Paarivendhar, $/Shri Uttam Kumar Reddy, Benny Behanan. Dr. T. Sumathy (A} Thamizhachi
Thangapandian. S$/Shri V.K. Sreekandan, Balubhau alias Suresh Narayan Dhancrkar, Dr. K. Jayakumar, Sushri
S . Jothimani, 8/Shri H. Vasanthakumar, Dhanush M. Kumar and S.R. Parthiban =360

Noes : 001 - Shri Dileshwar Kamait wrongly voted for Noes. Later on, he corrected through slip for Ayes =000
Abstain : 000+Nil =000



*10.12.2019 165

Clause 1

ATHRT 3TeeT ; 31d A RT AT i @US 1 A AATET G711 IR e |

Amendment made.
Page 1, lines 2 and 3,--
for “the Constitution (One Hundred and

Twenty-sixth Amendment) Act, 2019".

substitute “the Constitution {(One Hundred and

Fourth Amendment) Act, 2019”. (1)

(Shri Ravi Shankar Prasad)
HIEHRI STEUET: Ud2-Phe el § |
P
TS 1, JAT G, (I9TF P 3RT )

&1 T HATAIAT B3I
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DIVISION No. 3 AYES

Agrawal, Shri Rajendra
Ahluwalia, Shri S.8.

Ajgalley, Shri Guharam

Ali, Kunwar Danish

Amarappa, Shri Karadi Sanganna
Ambareesh, Shrimati Sumalatha
Anand, Shri D.M.Kathir

Angadi, Shri Suresh C.

Antony, Shri Anto

Anuradha, Shrimati Chinta
Azad, Shrimati Sangeeta

Baalu, Shri T.R.

Bachegowda, Shri B.N.

Badal, Shrimati Harsimrat Kaur
Baghel, Prof. S.P. Singh
Baghel, Shri Vijay

Baheria, Shri Subhash Chandra
Balyan, Dr. Sanjeev

Bapat, Shri Girish Bhalchandra

Barla, Shri John

18.38 hrs
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Basavaraj, Shri G. S.

Behanan, Shri Benny

Beniwal, Shri Hanuman

Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharat, Shri Margani

Bhargava, Shri Ramakant

Bhatia, Shri Sanjay

Bhatt, Adv. Ajay

Bhatt, Shrimati Ranjanben
Bholanath ‘B.P. Saroj’, Shri

‘Bhole', Shri Devendra Singh
Bidhuri, Shri Ramesh

Bind, Shri Ramesh

Bisen, Dr Dhal Singh

Bista, Shri Raju

Bohra, Shri Ramcharan

Chahar, Shri Rajkumar

Chandel, Kunwar Pushpendra Singh

Chandra Sekhar , Shri Bellana
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Chatterjee, Shrimati Locket
Chaudhary, Shri P. P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh

Chauhan, Shri Nandkumar Singh
Chavda, Shri Vinod Lakhamshi
Choubey, Shri Ashwini Kumar
Choudhary, Shri Bhagirath
Choudhary, Shri Kailash
Choudhary, Shri Pradeep Kumar
Chouhan, Shri Nihal Chand
Chudasama, Shri Rajesh Naranbhai
Dadarao, Shri Danve Raosaheb
Damor, Shri Guman Singh

Delkar, Shri Mohanbhai Sanjibhai
Deol, Shri Sunny

Devarayaiu, Shri Lavu Srikrishna
Devendrappa, Shri Y.

Devi, Shrimati Veena

Dhotre, Shri Sanjay Shamrao

168




- 10.12.2019 169

Diler, Shri Rajveer
Dubey, Dr. Nishikant
Dubey, Shri Vijay Kumar
Duggal, Sushri Sunita

Dwivedi, Shri Harish

Eden, Shri Hibi

Faizal P.P, Shri Mohammed
Firojiya, Shri Anil

Gaddigoudar, Shri P. C.

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gao, Shri Tapir

Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Gavit, Shri Rajendra Dhedya
Geetha Viswanath, Shrimati Vanga
Ghosh, Shri Dilip

Gogoi, Shri Gaurav

Gogoi, Shri Topon Kumar
Goswami, Shri Dulal Chandra

Gowda, Shri D.V. Sadananda
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Gupta, Shri Sangam Lal

Gupta, Shri Sudheer

Haridas, Kumari Ramya

Hembram, Shri Kunar

Irani, Shrimati Smriti Zubin

Jadav, Dr. Umesh G.

Jadon, Dr. Chandra Sen
Jagathrakshakan, Shri S.

Jaiswal, Dr. Sanjay

Jaleel, Shri Syed Imtiaz

Jardosh, Shrimati Darshana Vikram
Jayakumar, Dr. K.

Jigajinagi, Shri Ramesh Chandappa
Jolle, Shri Annasaheb Shankar
Joshi, Prof. Rita Bahuguna

Joshi, Shri C. P.

Joshi, Shri Pralhad

Jothimani, Sushri S.

Jyoti, Sadhvi Niranjan

‘Kamait, Shri Dileshwar

"Woted through slip.

170
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Kapoor, Shri Kishan

Karandlaje, Kumari Shobha
Karunanidhi, Shrimati Kanimozhi
Kashyap, Shri Dharmendra
Kashyap, Shri Suresh

Katara, Shri Kanakmal

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ram Shankar
Kaur, Shrimati Preneet

Kaushik, Shri Ramesh Chander
Khadse, Shrimati Raksha Nikhil
Khaleque, Shri Abdul

Khan, Shri Saumitra

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Koli, Shrimati Ranjeeta

Kora, Shrimati Geeta

Kotagiri, Shri Srighar
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Kotak, Shri Manoj

Kulaste, Shri Faggan Singh
Kumar, Dr Virendra

Kumar, Shri Bandi Sanjay
Kumar, Shri D.hanush.M.
Kumar, Shri Kaushiendra
Kumar, Shri Narendra

Kumar, Shri P. Raveendranath
Kumar, Shri Santosh

Kumar, Shri Vijay

Kundariya, Shrt Mohanbhai
Kuriakose, Adv. Dean
Kushwaha, Shri Ravindra

Lal, Shri Akshaibar

Lalwani, Shri Shankar

Lekhi, Shrimatli Meenakashi
Maadam, Shrimati Poonamben
Madhavi, Kumari Goddeti
Mahant, Shrimati Jyctsna Charandas
Maharaj, Dr. Swami Sakshiji

Mahato, Shri Jyotirmay Singh
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Mahtab, Shri Bhartruhari
Majumdar, Dr. Sukanta
Mal, Shri Asit Kumar
Mallah, Shri Kripanath
Mandal, Shrimati Manjuléta
Manickam Tagore, Shri B.
Maran, Shri Dayanidhi
Maurya, Dr. Sanghamitra
Meena, Shri Arjunlal
Meena, Shrimati Jaskaur
Meghwal, Shri Arjun Ram
Mishra, Shri Janardan
Modi, Shri Narendra
Mohan, Shri P. C.
Mohanty, Shri Anubhav
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Munda, Shri Arjun

Munde, Dr. Pritam Gopinathrao
Muniswamy, Shri S.

Munjapara , Dr. (Prof.) Mahendra
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Muraleedharan , Shri K.
Murmu, Kumari Chandrani
Murmu, Shri Khagen

Nagar, Shri Rodmal

Naik, Shri Raja Amareshwara
Namgyal, Shri Jamyang Tsering
Natarajan, Shri P.R.

Nath, Shri Balak

Nete, Shri Ashok Mahadeorao
Nimbalkar, Shri Ranjeetsinha Hindurao Naik
Nishad, Shri Ajay

Nishank, Dr.Ramesh Pokhriyal
Oram, Shri Jual

Pachauri, Shri Satyadev

Pal, Shri Jagdambika

Pal, Shri Krishan

Pala, Shri Vincent H.

Pandey, Shri Ritesh

Pandey, Shri Santosh

Parkash, Shri Som

Parthiban, Shri S.R.

174
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Paswan, Shri Kamlesh

Patel, Dr.K.C.

Patel, Shri Devaji

Patel, Shri Gajendra Umrao Singh
Patel, Shri Hasmukhbhai Somabhai
Patel, Shri Lalubhai B.

Patel, Shri Parbatbhai Savabhai
Patel, Shri Prahalad Singh

Patel, Shri R.K. Singh

Patel, Shrimati Anupriya

Patel, Shrimati Keshari Devi
Patel, Shrimati Sharda Anil

Patel (Bakabhai), Shri Mitesh
Pathak, Shri Subrat

Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar

Patil, Shri Sanjay Kaka

Patil, Shri Unmesh Bhaiyyasaheb
Pawar, Dr. Bharati Pravin

Rintu, Shri Sunil Kumar
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‘Poddar, Shrimati Aparupa
Pothuganti, Shri Ramulu
Prakash, Shri Jai

Pramanik, Shri Nisith

Prasad , Shri Chandeshwar
Prasad, Shri Ravi Shankar
Prasad, Shri V. Srinivas
Premachandran, Shri N.K.
Raghavendra, Shri.B.Y.
'Rahaman, Shiri Khalilur

Rai, Shri Nityanand

Raija, Shri A.

Rajenimbalkar, Shri Om Pavan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Raghu Rama Krishna
Ram, Shri Vishnu Dayal
Rangaiah, Shri Talari

Ranjan, Dr. R. K.

Rao , Shri Nama Nageswara

"Voted through siip.
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Rao, Shri Balli Durga Prasad

'Rao, Shri Soyam Bapu

Rathod , Shri Dipsinh Shankarsinh
Rathod, Shri Ratansinh Magansinh
Rathore, Col. Réjyavardhan
Rathva, Shrimati Gitaben V.

Raut, Shri Vinayak Bhaurao
Ravikumar, Dr. D.

Rawat, Shri Ashok Kumar

Rawat, Shri Tirath Singh

Ray, Prof. Sougata

Ray, Shrimati Sandhya

Reddeppa, Shri N.

Reddy, Shri Magunta Sreenivasulu
Reddy, Shri P.V. Midhun

Reddy, Shri Pocha Brahmananda
Reddy, Shri Uttam Kumar

Rijiju, Shri Kiren

Roy, Dr. Jayanta Kumar

Roy, Dr. Rajdeep

Voled ivo.gh slip
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Roy, Shrimati Maia

Rudy , Shri Rajiv Pratap
Sagar, Shri Arun Kumar

Sahu , Shri Chunni Laj

Sai, Shrimati Gomat

Saikia, Shri Dilip

Saini, Shri Nayab Singh

Sao, Shri Arun

Sarangi, Shri Pratap Chandra
Saraswati, Shri Sumedhanand
Sarkar, Dr. Subhas

Sarkar, Shri Jagannath
Saruta, Shrimati Renuka Singh
'Satyanarayana, ShriM. V. V.
Satyavathi, Dr. Beesetti Venkata
Selvam, Shri,G.

Selvaraj, Shri M.

Sethi, Shrimati Sarmistha
Shah, Shri Amit

Shah, Shrimati Mala Rajya Laxmi

" Voted through slip
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Shanmuga Sundaram, Shri K.
Sharma, Dr. Arvind Kumar
Sharma, Dr. Mahesh

Sharma, Shri Anurag

Sharma, Shri Ram Swaroop '
Sharma, Shri Vishnu Datt
Shejwalkar, Shri Vivek Narayan
Shekhawat, Shri Gajendra Singh
Shetty, Shr Gopal

Shewale, Shri Rahul Ramesh
Shinde, Dr. Shrikant Eknath
Shrangare, Shri Sudhakar Tukaram
Shyal, Dr. Bharatiben D.
Siddeshwar, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Prathap

Singh, Dr. Amar

Singh, Dr. Jitendra

Singh, Dr. Satya Pal

Singh, Rao Inderjit

Singh, Shri Arjun
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Singh, Shri Bhola

Singh, Shri Brijphushan Sharan
Singh, Shri Brijendra
Singh, Shri Chandan

~ Singh, Shri Dharambir
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Girira]

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Raj Nath

Singh, Shri Rajbahadur
Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shrimati Himadri

Singh, Shrimati Kavita
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Singh " Lalan’, Shri Rajiv Ranjan
Singh (Raju Bhaiya), Shri Rajveer
Singh Deo, Shrimati Sangeeta Kumari
Solanki, Dr. (Prof.) Kirit Premjibhai
Solanky, Shri Mahendra Singh

Soni, Shri Sunil Kumar

Sonkar, Shri Vinod Kumar

Soren, Shri Sunil

Subbarayan, Shri K.

Sule, Shrimati Supriya Sadanand
Suman, Dr. Alok Kumar

Suresh, Shri Kodikunnil

Suresh, Shri Nandigam

Surya, Shri Tejasvi

Swamiji, Dr. Jai Sidheshwar Shivacharya
Swamy, Shri A. Narayana

Tadas, Shri Ramdas

Tamta, Shri Ajay

Teli, Shri Rameswar

Teni, Shri Ajay Misra

Thakur, Sadhvi Pragya Singh
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Thakur, Shri Anurag Singh

Thakur , Shri Gopal Jee

Thakur, Shri Shantanu
Thangapandian, Dr. T. Sumathy (A)Thamizhachi
Thirunavukkarasar. Shri Su.

Tomar, Shri Narendra Singh

Tripathi, Dr. Ramapati Ram

Udasi, Shri S. C.

Uikey, Shri Durga Das

Ulaka, Shri Saptagirt Sankar
Unnithan, Shri Rajmochan
Vaithilingam, Shri Ve.

Vardhan, Dr. Harsh

Vasanthakumar, Shri H.

Vasava , Shri Mansukhbhai Dhanjibhai
Vasava, Shrit Parbhubhai Nagarbhai
Veeraswamy, Dr. Kalanidhi

Velusamy, Shri P.

‘Venkatesan, Shri S.

Verma, Shri Bhanu Pratap Singh

"Voled through slip
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Verma, Shri Rajesh

Vikhe Patil, Dr. Sujay

Vishnu Prasad, Dr. M. K.
Yadav, Shri Ashok Kumar
Yadav, Shri Krishna Pal Singh
Yadav, Shri Ram Kripal

Yadav, Shri Shyam Singh
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" The following Members also recorded their votes ihrough slips.

Ayes ;: 351 + $/Shri Soyam Bapu Rao, Dileshwar Kamait, Gopal Jee Thakur, Smt. Aparupa Poddar, S/Shri 5.
Venkatesan, M.V.V. Satyanarayana and Khalilur Rahaman =358

Noes : 000

Abstain : 000
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10.12.2019

DIVISION No. 4 AYES

Agrawal, Shri Rajendra
Ahluwalia, Shri S.S.

Ajgalley, Shri Guharam

Ali, Kunwar Danish

Amarappa, Shri Karadi Sanganna
Ambareesh, Shrimati Sumalatha
Anand, Shri D.M.Kathir

Antony, Shri Anto

Anuradha, Shrimati Chinta
Azad, Shrimati Sangeeta

Baalu, Shri T.R.

Bachegowda, Shri B.N.

Badal, Shrimati Harsimrat Kaur
Baghel, Prof. S.P. Singh
Baghel, Shri Vijay

Baheria, Shri Subhash Chandra
Balyan, Dr. Sanjeev

Bapat, Shri Girish Bhiaichandra
Baria, Shri John

Basavaraj, Shri G. S.

18.40 hrs
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Beniwal, Shri Hanuman

Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharat, Shri Margani

Bhargava, Shri Ramakant

Bhatia, Shri Sanjay

Bhatt, Adv. Ajay

Bhatt, Shrimati Ranjanben
Bholanath ‘B.P. Saroj', Shri

'‘Bhole', Shri Devendra Singh
Bidhuri, Shri Ramesh

Bind, Shri Ramesh

Bisen, Dr Dhal Singh

Bista, Shri Raju

Bohra, Shri Ramcharan

Chahar, Shri Rajkumar

Chandel, Kunwar Pushpendra Singh
‘Chandra Sekhar , Shri Bellana

Chatterjee, Shrimati Locket

"Voted through slip.
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Chaudhary, Shri P. P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh

Chauhan, Shri Nandkumar Singh

Chavda, Shri Vinod Lakhamshi
Choubey, Shri Ashwini Kumar
Choudhary, Shri Bhagirath
Choudhary, Shri Kailash
Choudhary, Shri Pradeep Kumar
Chouhan, Shri Nihal Chand
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajesh Naranbhai
Dadarao, Shri Danve Raosaheb
Damor, Shri Guman Singh
Delkar, Shri Mohanbhai Sanjibhai
Deol, Shri Sunny

Devarayalu, Shri Lavu Srikrishna
Devendrappa, Shri Y.

Devi, Shrimati Veena

Dhanorkar,Shri Balubhau afias Suresh Narayan
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Dhotre, Shri Sanjay Shamrao
Diler, Shri Rajveer

Dubey, Dr. Nishikant

Dubey, Shri Vijay Kumar

Duggal, Sushri Sunita

Dwivedi, Shri Harish

Eden, Shri Hibi

Faizal P.P, Shri Mohammed
Firojiva, Shri Anil

Gaddigoudar, Shri P, C.

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gao, Shri Tapir

Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Gavit, Shri Rajendra Dhedya
Geetha Viswanath, Shrimati Vanga
Ghosh, Shri Dilip

Gogoi, Shri Gaurav

Gogoi, Shri Topon Kumar

Goswami, Shri Dulat Chandra




Gupta, ShrS dheer
Haridas, KL"flrﬁari Ramya

Hembram, Shri Kunar

lrani, Shrimati Smriti Zubin

Jadav, Dr. Umesh G.

Jadon, Dr. Chandra Sen
Jagathrakshakan, Shri S.

Jaiswal, Dr. Sanjay

Jaleel, Shri Syed Imtiaz

Jardosh, Shrimati Darshana Vikram
Jayakumar, Dr. K.

Jigajinagi, Shri Ramesh Chandappa
Jolle, Shri Annasaheb Shankar
Joshi, Prof. Rita Bahuguna

'Joshi, ShriC. P.

Josht, Shri Pralhad

*Jothimani, Sushri S.

Jyoti, Sadhvi Niranjan

“WVoled through slip,
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Kamait, Shri Dileshwar

Kapoor, Shri Kishan

Karandlaje, Kumari Shobha
Karunanidhi, Shrimati Kanimozhi
Kashyap, Shri Dharmendra
Kashyap, Shri Suresh

Katara, Shri Kanakmal

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ram Shankar
Kaur, Shrimati Preneet

Kaushik, Shri Ramesh Chander
Khadse, Shrimati Raksha Nikhil
Khaleque, Shri Abdul

Khan, Shri Saumitra

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Koli, Shrimati Ranjeeta

Kora, Shrimati Geeta

191



10.12.2019 192

Kotagiri, Shri Sridhar

Kotak, Shri Manoj

Kulaste, Shri Faggan Singh
Kumar, Dr Virendra

Kumar, Shri Bandi Sanjay
‘Kumar, Shri Dhanush.M,
Kumar, Shri Kaushlendra
Kumar, Shri Narendra

Kumar, Shri P. Raveendranath
Kumar, Shri Santosh

Kumar, Shri Vijay

Kundariya, Shri Mohanbhai
Kuriakose, Adv. Dean
Kushwaha, Shri Ravindra

Lal, Shri Akshaibar

Lalwani, Shri Shankar

L.ekhi, Shrimati Meenakashi
Maadam, Shrimati Poconamben
Madhav, Shri Kuruva Gorantla

Madhavi, Kumari Goddeti

"Voled through shn,
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Mahant, Shrimati Jyotsna Charandas
Maharaj, Dr. Swami Sakshiji
Mahato, Shri Jyotirmay Singh
Mahtab, Shri Bhartruhari
Majumdar, Dr. Sukanta

Mal, Shri Asit Kumar

Maliah, Shri Kripanath
Mandal, Shrimati Manjulata
Manickam Tagore, Shri B.
Maran, Shri Dayanidhi
Maurya, Dr. Sanghamitra
Meena, Shri Arjunlal

Meena, Shrimati Jaskaur
Meghwal, Shri Arjun Ram
Mishra, Shri Janardan

Modi, Shri Narendra

Mohan, Shri P. C.

Mohanty, Shri Anubhav
Mondal, Shri Sunil Kumar
Maondal, Shrimati Pratima

Munda, Shri Arjun
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Munde, Dr. Pritam Gopinathrao
Muniswamy, Shri S,

Munjapara , Dr. (Prof.) Mahendra
Muraleedharan , Shri K.

Murmu, Kumari-Chandrani
Murmu, Shri Khagen

Nagar, Shri Rodmal

‘Naik, Shri Raja Amareshwara
Namgyal, Shri Jamyang Tsering
Natarajan, Shri P.R.

Nath, Shri Balak

Nete, Shri Ashok Mahadeorao

Nimbalkar, Shr Ranjeetsinha Hindurao Naik

Nishad, Shri Ajay

Nishank, Dr.Ramesh Pokhriyal
Oram, Shri Jual

Paarivendhar, Dr. T. R.
Pachauri, Shri Satyadev

Pal, Shri Jagdambika

Pal, Shri Krishan

"Voled through siip.
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Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patil, Shri Unmesh Bhaiyyasaheb
Pawar, Dr. Bharati Pravin
Pintu, Shri Sunil Kumar
Poddar, Shrimati Aparupa
Pothuganti, Shri Ramulu
Prakash, Shri Jali

Pramanik, Shri Nisith

Prasad , Shri Chandeshwar
Prasad, Shri Ravi Shankar
Prasad, Shri V. Srinivas
Premachandran, Shri N.K.
Raghavendra, ShriB.Y.
Rahaman, Shri Khalilur

Rai, Shri Nityanand

Raja, Shri A.

Rajenimbalkar, Shri Om Pavan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Raghu Rama Krishna
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Pala, Shri Vincent H.

Pandey, Shri Ritesh

Pandey, Shri Santosh

Parkash, Shri Som

Parthiban, Shri S.R.

Paswan, Shri Kamlesh

Patel, Dr.K.C.

Patel, Shri Devaiji

Patel, Shri Gajendra Umrao Singh
Pate!l, Shri Hasmukhbhai Somabhai
Patel, Shri Lalubhai B.

Patel, Shri Parbatbhai Savabhai
Patel, Shri Prahalad Singh

Patef, Shri R.K. Singh

Patel, Shrimati Anupriya

Patel, Shrimati Keshari Devi
Patel, Shrimati Sharda Anil

Patel (Bakabhai), Shri Mitesh
Pathak, Shri Subrat

Pathak, Shrimati Riti

Patit, Shri C. R.
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Ram, Shri Vishnu Dayal

Rangaiah, Shri Talari

Ranjan, Dr. R. K.

Rao, Shri Nama Nageswara

'Rao, Shri Balli Durga Prasad

Rao, Shri Soyam Bapu

Rathod , Shri Dipsinh Shankarsinh
Rathod, Shri Ratansinh Magansinh
Rathore, Col. Rajyavardhan
Rathva, Shrimati Gitaben V.

Raut, Shri Vinayak Bhaurao
Ravikumar, Dr. D.

Rawat, Shri Ashok Kumar

Rawat, Shri Tirath Singh

Ray, Prof. Sougata

Ray, Shrimati Sandhya

Reddeppa, Shri N.

Reddy, Shri Magunta Sreenivasulu
Reddy, Shri Pocha Brahmananda

Reddy, Shri Uttam Kumar

Voter through slip.
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Rijiju, Shri Kiren

Roy, Dr. Jayanta Kumar

Roy, Dr. Rajdeep

Roy, Shrimati Mala

Rudy , Shri Rajiv Pratap
Sagar, Shri Arun Kumar

Sahu , Shri Chunni Lal

Sai, Shrimati Gomati

Saikia, Shri Dilip

Saini, Shri Nayab Singh

Sao, Shri Arun

Sarangi, Shri Pratap Chandra
Saraswati, Shri Sumedhanand
Sarkar, Dr. Subhas

Sarkar, Shri Jagannath

Saruta, Shrimati Renuka Singh
'Satyanarayana, ShriM. V. V.,
Satyavathi, Dr. Beesetli Venkata
Selvam, Shri,G.

Selvaraj, Shri M.

"Vated through slip.
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Sethi, Shrimati Sarmistha

Shah, Shri Amit

Shah, Shrimati Mala Rajya l.axmi
Shanmuga Sundaram, Shri K.
Sharma, Dr. Arvind Kumar
Sharma, Dr. Mahesh

Sharma, Shri Anurag

Sharma, Shri Ram Swaroop
Sharma, Shri Vishnu Datt
Shejwalkar, Shri Vivek Narayan
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul Ramesh
Shinde, Dr. Shrikant Eknath
Shrangare, Shri Sudhakar Tukaram
Shyal, Dr. Bharatiben D.
Siddeshwar, Shri G. M.

Sigriwal, Shri Janardan Singh
Simha, Shri Prathap

Singh, Dr. Amar

Singh, Dr. Jitendra
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Singh, Dr. Satya Pal
Singh, Rao Inderjit
Singh, Shri Arjun

Singh, Shri Bhola

Singh, Shri Brijphushan Sharan

Singh, Shri Brijendra
Singh, Shri Chandan
Singh, Shri Dharambir
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Raj Nath
Singh, Shri Rajbahadur
Singh, Shri Rakesh

Singh, Shri Sushil Kumar

200



10.12.2019

5 ingh, Shri Uday Pratap
i éingh, Shrimati Himadri
*-\Singh, Shrimati Kavita

Singh ' Lalan', Shri Rajiv Ranjan

Singh (Raju Bhatya), Shri Rajv.eer

Singh Deo, Shrimati Sangeeta Kumari
Solanki, Dr. (Prof.) Kirit Premjibhai
Solanky, Shri Mahendra Singh

Soni, Shri Sunil Kumar

Sonkar, Shri Vinod Kumar

Soren, Shri Sunil

Sreekandan, Shri V. K.

Subbarayan, Shri K.

Sule, Shrimati Supriya Sadanand
Suman, Dr. Alok Kumar

Suresh, Shri Kodikunnil

Suresh, Shri Nandigam

Surya, Shri Tejasvi

Swamiji, Dr. Jai Sidheshwar Shivacharya
Swamy, Shri A. Narayana

Tadas, Shri Ramdas
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Tamia, Shri Ajay

Teli, Shri Rameswar

Teni, Shri Ajay Misra

Thakur, Sadhvi Pragya Singh
‘Thakur, Shri Anurag Singh
Thakur , Shri Gopal Jee

Thakur, Shri Shantanu

Thangapandian, Dr. T. Sumathy (A)Thamizhachi

Thirunavukkarasar. Shri Su.
Tomar, Shri Narendra Singh
Tripathi, Dr. Ramapati Ram

Udasi, Shri S. C.

Uikey, Shri Durga Das

Ulaka, Shri Saptagiri Sankar
Unnithan, Shri Rajmohan
Vaithilingam, Shri Ve,

Vardhan, Dr. Harsh
Vasanthakumar, Shri H.

Vasava , Shri Mansukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai

Veeraswamy, Dr. Kalanidhi
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B J

Velusamy, Shri P.

‘Venkatesan, Shri S.

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Vikhe Patil, Dr. Sujay

Vishnu Prasad, Dr. M., K.

Y adav, Shri Ashok Kumar
Yadav, Shri Krishna Pal Singh
Yadav, Shri Ram Kripal

Yadav, Shri Shyam Singh

"Voted through shic.
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" The following Members also recorded their votes through slip.

Ayes @ 352 + S/Shri Raja Amreshwara Naik, C.P. Joshi, Balli Durga Prasad Rac, 3. Venkalesan, M.V.V.
Salyanarayana. Bellana Chandra Sekhar, Sushri 5. Jothimani and Shri Dhanush M. Kumar =360

Noes : 000

Abstain : 000



, - 10.12.2019 205
.t,

AT STEET: 319 FAfdiT @lol & S | 9T BT Priardl geai, feirn 11 foder,
2019 @I Y8 RE o1 b &b oAU wfiies &y ol 8 |

18.45 hrs

The Lok Sabha then adjourned till Eleven O’Clock on Wednesday, December
11, 2019/Agrahayan 20, 1941 (Saka)
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